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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI
Original Application No. 559 of 2022
IN THE MATTER OF:
Mr. Sanjeev Jain
S/o Late Mr. Shikhar Chand Jain
R/0 B-94, Lane No. 10, Shashi Garden,

Patparganj, New Delhi-110091 .... Petitioner/Applicant

VERSUS

b The Municipal Corporation of Delhi,
SH. Gyanesh Bharti, IAS.
Through its commissioner.

Dr. S.P. Mukherjee Civie Center.

JELN Marg. New Delhi-110002 S S T P
/i \
2. The Delhi Police, !
:l
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I'hrough its commissioner.
Jai Singh Road. Near Bangla Sahib
Gurudwara. New Delhi-110001.
3. Chief Secretary of Delhi,

Shri. Naresh Kumar.

-
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3rd Delhi Secretariat, [P Estate,
New Delhi, Delhi 110002.

4) The BSES Yamuna Power Ltd.
Through its chairman,
[Had office. Shakti Kiran Building.

Karkardooma East Delhi-110092,

h
e

Mr. Manish Sisodia, MLA

Government of Delhi.

AB-17. Mathura Road.

Opposite Pragati Maiden, New Delhi-110002.
0) Mr. Bipin Bihar,

I'x-Councilor. Ward No.-12.

B-2. Flat N0.39. Mannu Apartment. @ 20 N

Patparganj. Delhi-110091. / e o 0

7) Ministry of Home Affairs, II‘,
Shri Ajay Kumar Bhalla- Scecretary. \
Government of India.

North Block.

New Delhi = 110001, ... Respondents

REJOINDER-AFFIDAVIT ON BEHALF OF THE

PETITIONER.

l. Sanjiv Jain S/o Late Mr. Shikhar Chand Jain ro B-94. [.ance No.10. Shashi
Garden. Patparganj. Delhi-110092. aged about 51 years. do hereby solemnly

allirm and sincerely states as follows:
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1. That, I am the Applicant/Petitioner in the above-mentioned case and | am

conversant with the facts and circumstances of the present case. | am
competent to affirm this Affidavit. I submit that I have gone through and read
the Reply statement as filed on behalf of the Respondent No 4 i.e.. BSES
Yamuna Power Limited in this case. The Petitioner denies all the contents of
such reply as False. misleading and wrong. except to the extent expressly
admitted to hereunder. Without prejudice to the generality ol the above
denial. the following Rejoinder is tendered.

[t is respectfully submitted that the Reply statement as filed on behalf ol the
Respondent No.4 ie. BSES Yamuna Power Limited is incomplete,
misleading, filed without any Authority & without any authenticated
documents and is therefore liable to be Rejected. It is submitted that the
Contents ol the Reply statement are totally misconceived. denied and
specifically traversed. The Petitioner denies cach and cevery averment and

contentions raised by the Respondent No4 in its Reply. Nothing in such

<IN\ =

Reply should be deemed to be admitted by the Petitioner for the wanvof =72

specific traverse unless specifically admitted herein by the Petitioner.

['hat. the Respondent No.4 has concealed material facts and in!hrnulliun\' from
this Hon ble Tribunal and knowingly placed on record wrong statements and
filed their Reply without any proper Authority and hence. their Reply is
liable to be dismissed with heavy cost. Respondent No4's Reply is nothing

but a ploy to coerce this Hon'ble Tribunal and the Petitioner to accept their

wrong and false FFacts.
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That the Reply as filed on behalf of the Respondent No.4 i.c.. BSES Yamuna
Power Limited is not maintainable and is liable to be rejected on the following

grounds:

4.1. MR. SANJAY SHARMA AND J. SAGAR ASSOCIATES HAVE

NO LOCUS STANDI TO FILE SUCH REPLY BEFORE THIS

HON’BLE TRIBUNAL ON BEHALF OF RESPONDENT NO. 4

I.LE., BSES YAMUNA POWER LIMITED

The Reply on behalf of the Respondent No.4 is liable to be dismissed
for want of Proper Authority. It is submitted that the Person named Mr.
Sanjay Sharma who lilled the Reply on behall of the Respondent No.
4 i.c.. BSES Yamuna Power Limited is neither a Competent nor an
Authorised Person to represent the Respondent No., 4.
As stated by Mr. Sanjay Sharma in his Affidavit. that He is a Sr.
D.G.M. working at Respondent No. 4 ic.. BSES Yamuna Power
[imited. Sr. D.G.M. is a person who is appointed by the Board of
Directors of the Company for managing the office affairs ol the
Respondent No.4 but he has never been authorized by the Board 1o
sign. verify and to file such Reply Statement. No duuunwp@ﬁi@r}\
.::;/ \ ; '\\
shown or produced which can prove that he (Mr. Sanjay’ Shaema)-tas
been authorized to sign. to file such Reply. to sworn such an Affidavit

and 1o represent on behalf of Respondent No. 4.
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[t is very obvious that, the Reply was legally required to be signed.
verified and to be filed by a Competent and a properly Authorised
Person who had been authorised by the Respondent No. 4 ie.. BSES
Yamuna Power Limited by following a due legal procedure wherein a
Resolution has been passed by the Board of Directors in the properly
called and convened Board Meeting. But. like always Respondent No.
4 has again failed when it comes to follow the due procedure as
given in the law.

[t is pertinent to mention here that. Respondent No.4 has not convened
any Meceting and never authorised Mr. Sanjay Sharma to sign. verify
and to file such Reply and that is why the Respondent No.4 has not
even annexed any Authority Letter to their Reply authorizing Mr,
Sanjay Sharma to execute all such work as stated above.

In Addition. No Memorandum of” Appearance has also be

oy

the said Reply authorizing | Sagar Associates Lo enterfappearance.on
|y ! P

behalf of Respondent No. 4 i.e.. BSES Yamuna Pow er Limited. in the
present case.

Hence it becomes vital to mention that. the Respondent No. 4 has
clearly violated Rule 16(3) of National Green Tribunal (Practices
and Procedures) Rules, 2011 which says as follows:

“(3) The reply shall be signed and verified as a written_statement

by the Respondent or any other person duly authorised by him in
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writing in the same manner as provided for in Order VI, Rule 15

of the Code of Civil Procedure, 1908."

It is pertinent to mention here that. “duly authorised” means

authorised by the Director or by some other person authorised in that

behall by the Director for the required purpose and it is evident from

the above-mentioned provision that in case Respondent No. 4 has (o
authorize any other person to sign. to file and to verify the Reply then
it must be done through a Written Document only.

But as Respondent No.4 has neither convened any Mceting nor ever
authorised Mr. Sanjay Sharma to sign. verify & to file such Reply and
that is why No documents have been shown or produced to prove that
Mr. Sanjay Sharma has been authorized to execute all such work.
ence. itis evident from the above-mentioned facts that the said Reply
was filed on behalf of the Respondent No. 4 without any authority and

in improper manner and is therelore invalid and non-est.

It is clear cut Contempt of this Hon'ble Tribunal. Therelope »ugl\
,\\ ..t_;' \

A N

ON

Reply Statement as filed without any Authority is lmd/tu/l‘m dlll o\

Iy A -

liable to be dismissed in limine.

\

A Copy of National Green Tribunal (Practices and Procedures) Rules.
2011 is annexed herein and marked as Annexure-1.

EXECUTIVE ENGINEER (E) PWD, EMD, M 253 HAS NOT

ALLOTTED ANY LAND OR PERMITTED BSES YAMUNA
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POWER LIMITED TO INSTALL ELECTRICAL

TRANSFORMERS AT MCD PARK.

That on date 07.10.2022 . the Petitioner has moved one Application
under Right to Information Act. 2005 to Mr. Vishwaroop Vishwas Ji.
Executive Engineer PWD Electrical Maintains East Division M-233

with the question “whether any land has been allotted or any

permission has been given by the Executive Engineer PWD Electrical

Maintains East Division M-233, New Delhi 110002 to Private

Electricity Company BSES Yamuna Power Limited to install Heavy

High Voltage 33000 KW Elecwrical Transformers at MCD Park

covering all area of MCD Park which is situated besides Shyvama

Prasad Mukherji T.B. Hospital at Patpar Ganj Village chowk, East

Delhi 110091 of MCD Ward No. 12 E. "

Then. vide reply letter of the Application under Right to Information

<E I
ﬂgi-l-}éél’--:
/'J

Act Dt 18.10.2022 Letter No. 26 (RT1)/Oflice nl‘l-ﬁxcculh%\{

{ s

(1)) PWD M-253/2022-23/1050. it has been informed to thé petitiornmer

that “No any Land has been allotted or permitted by the Executive

Engineer (E) PWD. IEMD. M-253. Delhi 110002 to install Heavy

Hieh Voltage 33000 KW Electrical Transtormers by Private Llectricity

Company BSES Yamuna Power Limited at MCD Park covering all

area of MCD Park which is situated besides Shyama Prasad Mukherji

MCD Ward No.12 1.~
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4.3.

A Copy of Reply lLetter DtL18/10/2022 is annexed herewith and

marked as Annexure-2.

EXECUTIVE ENGINEER PWD, ROAD EAST DIVISION, M

212 HASNOT ALLOTTED ANY LAND OR PERMITTED BSES

YAMUNA POWER LIMITED TO INSTALL ELECTRICAL

TRANSFORMERS AT MCD PARK.

That on 14.07.2022 Registration No. PWDEC/R/2022/60181. the
Petitioner has moved one Application under Right to Information Act.

2005 to PWD- Engineer in Chicl with the question “whether any land

has been allotted or any pernission has been given by the Executive

Engineer PWD Road East Division M-212, New Delhi 110092 1o

L ———

g 5 i g 4 P o 3 . P AL
Private Electricity Company BSES Yamuna Power Limited uﬂ-rm\ﬂaﬁa

8\ |
Heavy High Voltage 33000 KW Electrical Transformers u!;.-_@_;g[ [Bqunk o= s b
- PR L
covering all area of MCD Park which is situated fw.\'f:?:.f\‘"','b‘m"kmm
b, TR S 0
N\,

Prasad Mukherji T.B. Hospital at Patpar Ganj Village chowk, East

Delhi 110091 of MCD Ward No.12 E." and “whether Executive

Engineer PWD Road East Division M-212, New Delhi 110092 has any

power to allot any land or give any permission to Private Electricity

Companmy BSES Yamuna Power Limited to install Heavy High Voltage

33000 KW Electrical Transformers at MCD Park covering all area of

MCD Park which is situated besides Shyama Prasad Mukherji T.5.

Z
%”7 J_-"\‘S'"

e

Page 8 of 123



Hospital at Patpar Ganj Village chowk, East Delhi 110091 of MCD

Ward No. 12 E."

Then. vide reply letter of the Application under Right to Information

Act Dt 08.08.2022 Letter No. 54(RTI/PWD FEast (Road)/M-

212/1920. it has been informed to the petitioner that “No any Land

has been allotted or permitted by the Executive Engineer PWD

Road East Division M-212, New Delhi 110092 to install Heavy High

Voltage 33000 KW Electrical Transformers by Private L:lectricity

Company BSES Yamuna Power Limited at MCD Park covering all

arca of MCD Park which is situated besides Shyama Prasad Mukherji

1.8. Hospital at Patpar Ganj Village chowk. East Delhi 110091 of

MCD Ward No.12 & and Executive Engineer PWD Road East

Division M-212. New Delhi 110092 has no power to allot any land

or eive any permission to Private Electricity Company BSES ——u.

il

——

4

N

Yamuna Power Limited to install Heavy 1ligh Voltage 3300( &5);(
w{ Ram i

Llectrical Transformers at MCD Park covering all arca of MC l£1 wRegd, Mo jgros

\ o\

which is situated besides Shyama Prasad Mukherji 1.3, Hospitd ’I’fll_\_-'-‘j-q .

Patpar Ganj Village chowk. East Delhi 110091 of MCD Ward No.12

A Copy of Reply Letter DLO8/08/2022 is annexed herewith and

marked as Annexure-3.
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[t is pertinent to mention here that, both the departments of PWD i.e..
PWD Electrical Maintains East Division M-253, New Delhi 110002
and PWD Road East Division M-212, New Delhi 110092 have clearly

stated in their RTI Replies that “Neo Land has been allotted or

permitted by the Executive Engineers ol both the Departments of

PWD to install Heavy Iligh Voltage 33000 KW  Llectrical

Transformers by BSES Yamuna Power Limited at MCD Park covering

all arca o’ MCD Park which is situated besides Shvama Prasad

Mukherji 1.B. Hospital at Patpar Ganj Village chowk. Last Delhi

110091 of MCD Ward No. 12 | and these Departments have no Power

to allot any land or give wny permission (o Private  Llectricity

Company BSES Yamuna Power Limited to install such Heavy High

Voltage Electrical Transformers at MCD Park.”

Henee. when PWD clearly itself accepting and saying that they have

never given any permission for installing any Electrical Transtormers
\ o . . .'J'.\l"l,-'”-l —
at MCD Park then. how can BSES Yamuna Power Limited Qlgming
B v
that PWD has given any permission to Respondent No.4 1o i!lm‘t'lll stich
o\ Regd. e
-

transformers at MCD Park. %
It becomes vital for the Petitioner to highlight one important i.:tht_-
that. in January. 2021 Respondent No. 4 i.e.. BSES Yamuna Power
[.imited has already installed a transformer at East MCD Park at Patpar

Ganj village Chowk. Then afterwards the Petitioner had firstly made a

Complaint Dt.19/02/2021 through his email to the email-1D ..
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departmentpower@gmail.com and Mr. Arvind Kejriwal  Chief
Minister of Delhi. against the wrongful acts of the BSES Yamuna
Power Ltd. i.e.. installing of Electrical Transformers at MCD park
illegally and same complaint was also made to Mr. Satyender Kumar
Jain Ji, Hon ble Power Minister. Delhi Government. Then the Power
Department of Delhi Government forwarded the said Complaint to
BSES Yamuna Power [Limited on which BSES Yamuna Power Ltd.
has made their reply Irom their  cmail 1D dc.
BYPL.Customercare@reliance.com Dt.26/02/2021 to the Petitioner

and stated that ‘the installation of the Subsation near Shyvama Prasad

Mukerjee Hospital has been done after discussion with Hon'ble Dy.

Chief Minister, who is sitting MLA of the area and with _concerned

Councilor of the area Mr. Bipin Bihari Singh’ who happens 1o be

Respondent No. 6 in the present case.
hen the Petitioner had also received a Reply from Mr. R.S. Samaria,
Dy. Director of Power Department of Delhi Government dated

30/05/2022 on the said complaint stating that “all the illegal activities

at East MCD Park has been done after permission of Hon ‘ble Area

MLA Mr. Manish Sisodia and Area Sitting ('c:;ﬁ:ftL;I:‘(}:"__;;if:'.' Bf})fu
.s".." :/, "
Bihari ' i '

\ .

I'he attached copy dated 27/08/2021 of Respondent No.4 (1.¢.. BSES
Yamuna Power Limited) in Power Department’s Reply ulso states

the same that ‘the installation of the Subsation near Shyama Prasad
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Mukerjee Hospital has been done after discussion with Hon 'ble Dy

Chief Minister, who is sitting MLA of the area and with concerned

Councilor of the area Mr. Bipin Bihari Singh’

A Copy of such Reply dated 30/05/2022 as made by Mr. R.S. Samaria.
Dy. Director of Power Department of Delhi Government along with
attached copy dated 27/08/2021 of Respondent No.4 in Power
Department’s Reply are annexed in the Original Application also as
Annexure 5.
Hence. when Respondent No. 4 on 27/08/2021 itscl accepting and
stating that the Permission for [Illegal installation ol such
transformers has been received from Concerned Councilor ol the Arca
Mr. Bipin Bihari Singh who is Respondent No. 6 in the present case
and same has been accepted by Respondent No. 4 in their p::p;ml_'i\f: o
\J/j.)"" )
Reply Statement and marked it as Annexure R/11 at page r\'a_{gx:j’lhg:ir_ g
G| ran W
Reply statement. Then, how can in 2022 Respondent No. 4 ll‘i’_l;\x -g;!_i;tl.'--" -
the permission for Illegal installation of such transformers h:@l‘]}}n '
received from PWD. Morcover. tll date Respondent No. 4 lails o
provide any Authenticated document that can prove that PWD - has
given any permission to Respondent No. 4 which PWD cannot even
give as PWD has no power to give such permission and PWD is not
even the Owner ol such Land it is MCD wheo is the Real owner of such
arca in question i.c.. MCD Park as proved by the Petitioner in

forcgoing paragraphs.

o
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Mr. Bipin Bihari Singh. who is Respondent No. 6 in the present case.
neither has any power. nor any relation to such arca in question 1.¢..
MCD Park and he is not even the owner ol such MCD Park. Then
how can Mr. Bipin Bihari Singh without any power and authority can
give any permission to Respondent No.4 for such illegal installation of
those transformers.

The above-mentioned facts are self=speaking that Mr. Bipin Bihari
Singh (Respondent No. 6) and BSES Yamuna Power Lid.
(Respondent No. 4) have illegally teamed up and destroyed such
MCD Park’s Greenery, their Plants and BSEES Yamuna Power Lid.
has illegally installed such transformers on the direction of Mr,
Bipin Bihari Singh (Respondent No. 6) because he wanted
Electricity for an Illegal Building (Property bearing No. 155, Village
Patparganj. Delhi) which was unauthorizedly constructed undey 1I}c

supervision of Mr. Bipin Bihari Singh (Respondent No. 6) ahd such
| &3 o

Lyl

L i\ A
building has 72 IFlats and 20 Shops wherein there was shur'lugﬁ ol the
clectricity and Occupants were committing theft of Electricity.
A Copy of such Reply as made by BSES Yamuna Power lid.

DU26.02 20271 is annexed herewith and marked as Annexure-4.

gA
,_‘/\

_—
"\—~_ —— -
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4.4.

MUNICIPAL CORPORATION OF DELHI (MCD)

IDENTIFYING THE AREA OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL AS MCD PARK.

That on 14/10/2022 the Petitioner has moved one Application under
Right to Information Act. 2005 to Chicl Medical officer. Dr. SPM
Chest Hospital. Municipal Corporation of Delhi. Then. vide reply letter
of the Application under Right to Information Act Dt. 31.10.2022
Letter No. DR. SPMCH/PPG/MCD/2022/D-940 it has been informed
to the Petitioner that MCD's Waste Dumping Ground, MCD’s Delhi
Environment Municipal Corporation Service Office (MCD’s

DEMS™s Office). and MCD’s Park all three are situated outside the

complex of Shyama Prasad Mukherji T.B. Hospital at Patpar Ganj
Village chowk. East Delhi 110091 of MCD Ward No.12 1,

Hence. MCD itsell aceepting and stating that there is a MCD Park
situated outside Shyama Prasad Mukherji T.13. Hospital at Patpar Ganj
Village chowk. East Delhi 110091 of MCD Ward No. I" 1 thul \\ hy
Respondent No. 4 ie.. BSES Yamuna Power L |m|lulf/xs rm ing 50 hard
to deny the truth about the existence of MCD Park. ‘ '
A Copy of Reply Letter DE3T10/2022 along with the p]ilu.mrcu of suel”
MCD's  Waste Dumping  Ground. MCD’s  Delhi - Environment
Municipal Corporation Service Office. and MCD's Park as evidence

are annexed herewith and marked as Annexure-5 and Annexure-6

respectively.
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MUNICIPAL CORPORATION OF DELHI (MCD) ISSUED

NOTICE TO BSES YAMUNA POWER LIMITED TO REMOVE

THE TRANSFORMERS AT THE EARLIEST.

A Local Resident. named Mr. Rakesh Kumar. residing in vicinity ol
such MCD Park has recently made a Complaint at Public Grievance
Monitoring System (PGMS) dated  09/09/2021  regarding
encroachment of Public Park and illegal & unauthorized digging of
the land and fixing thereof various transformers by BSES Yamuna
Power Limited at MCD Park without the permission of EDMC. in
respect of which PGMS Department forwarded the said Complaint to
the concerned Department i.c.. EDMC on which Mr. Satish Kumar
Kataria. Superintending Engineer-11, Shahdara South Zone, MCD
took the action on the said complaint on 14092021 and issued a
Notice to BSES Yamuna Power Limited and uploaded the same said
Notice on PGMS Website also. The said Notice. dated 13/09/2021
Notice No. EE (M)-1V/Sh. (S)./2021-22/0-499 . was-Sonl {0 Dy
s
General Manager (P&C). BSE Yamuna Power ,r:,i}}ﬁlud aregarding
i - |
[legal cutting of Road near Shyama Prasad f\f'lLll\hL"Ij.i_‘;‘.,].:.H. Hospital at
Patpar Ganj Village chowk. Last Delhi by BSES I)c|\1..iiruncnl.
-DMC in notice clearly stated that during the area inspection on
13.09.2021 it was found that the Transformer was fixed and the road

cutting work was illegally carried out by BSES without EDMC

permission at MCD Park.
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4.06.

[t is pertinent to mention that, EDMC also clearly warned BSES via
such notice and asked the BSES Yamuna Power limited to cither take

the permission from EDMC for fixing ol such transformers at MCD

said that they will take Strict actions against BSES Yamuna Power
[Limited as per the provisions ol DMC Act.

Hence. it is crystal clear from such notice also which is being issued
by EDMC that there is a MCD Park situated outside Shyama Prasad
Mukherji T.B. Hospital at Patpar Ganj Village chowk. Last Delhi
110091 and such MCD Park belongs to EDMC otherwise without any
ownership to such MCD Park and arca why would EDMC will ever
issue notice to BSES Yamuna Power Limited and ask them to cither
remove such transformers or take permission from EDMC,

Hence, it is as clear as water that MCD is the Real owner and has

the ownership of title of such MCD Park.

A Copy of such Complaint dated 09/092021 and Notice dated

.

13/09/2021 Notice No. EE (M)-IV/Sh. (S). /2021-22/0-49Y  are-

| 21
g

annexed herein and marked as Annexure-7. \

MUNICIPAL  CORPORATION _ OF _ DELHI __ (MCB)

IDENTIFYING THE AREA OUTSIDE SHYAMA PRASAD

MUKHERJI T.B. HOSPITAL AS MCD PARK.

[hat on 13/10/2022 the Petitioner has moved one Application under

Right to Information Act. 2005 to Deputy Commissioner. Shahdara

. ’_- ——— .1\_
= )
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South Zone, Municipal Corporation of Delhi. Then. vide reply letter of

the Application under Right to Information Act Dt. 05.12.2022 Letter
No. 885/D/AC/SHD/(S)/2022-23 it has been informed to the Petitioner

that the road in front of MCD Park which is situated besides

Shyama Prasad Mukherji T.B. Hospital at Patpar Ganj Village

chowk. East Delhi 110091 of MCD Ward No.12 E is being cleaned on

daily basis and it is being cleaned by two (2) MCD Workers and their

names are:

A) Rishipal s/o Babulal, Employment No. Regular P.S.-B.M.D-
51801230 and:

3) Nitin s/o Brij Bhushan, Employment No. Regular P.S.-B.M.D-

70302397.

In their official Reply dated 05/12/2022 the Department is clearly

Vg e

mentioning that the Road in front of MCD Park is being cleaned on
daily basis and it is being cleaned by two (2) MCD \f\/'ul‘kcrs.fT !
\°

Hence. MCD itself aceepting and stating that there is a MCDPark

situated outside Shyama Prasad Mukherji 1.B. Hospital at Patpar Ganj
Village chowk. Last Delhi 11009 T of MCD Ward No. 12 I then. why
Respondent No. 4 i.c.. BSES Yamuna Power Limited is keep on trying
so hard to deny the truth about the existence of MCD Park. This clearly
shows Respondent No.47s il intentions.

A Copy of Reply Letter Dt. 05/12/2022 is annexed herewith and

marked as Annexure-8.
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4.7. LAND USE OF PUBLIC PARKS CAN'T BE ALTERED.

In 2015, The Allahabad High Court has held that “land use of a

public park cannot be altered and the statutory authorities cannot be

permitted to convert the few remaining open spaces lo_commercial

"

In case named Nagrik Sanghtan Sewa Samiti Thru'. vs State of U.P.
& 3 Others while disposing of a PIL filed by Nagrik Sangthan Sewa
Samiti. a Division Bench comprising Chicl Justice Dr Dhananjaya
Yeshwant Chandrachud and Justice Manoj Kumar Gupta at Allahabad

High Court observed. “The right to a clean and healthy environment

is part of the Right to Life and Personal Liberty under Article 21 of

the Constitution of India. Public parks have to be preserved and

utilized only for that purpose. Across the state, glaring instances have

come before the court that these green spaces are being progressively

allowed to be utilized for extraneous purposes by unscrupulous local

hodies and officials, such as the setting up of shopping malls and other
bodies and officials gup o, . ro
AR Lall

commercial use. This is a clear breach of the statutory duty cdslupon
& ..< I.r \ ;
planning authorities under the Uttar Pradesh Urban Plaghing <l
- . .\ \ \ :-‘-_ A /
Development Act, 1973, N, P
\NGCT 068/
_ 5. G : il S
Giving this  judgment. the court directed the Municipal

Commissioner. Kanpur to restore a public park in Y Block ol Kidwai

Nagar. Kanpur and remove encroachment from there within a
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4.8.

month. The court directed that no construction whatsoever shall be

permitted within the park.

[t is evident from the above-mentioned reference of the case that not
only in Delhi but all over India some unscrupulous local bodies and
officials are illegally encroaching these Public Parks and destroying
the greenery of these parks and using the park area for their commercial

PUrposcs.

[t is pertinent to mention that as per World Air Quality Report 2021

‘New Delhi’ is the ‘Most Polluted City in the world’. In such a

hazardous environment it becomes very much important that we all
maintain Greenery in our surrounding and plant more and more trees
and in present case cutting and damaging already grown-up plants and
trees and destroying and removing the grass [rom the park is a very
mistaken step as taken by BSES Yamuna Power Limited (Respondent
No. 4).

RESPONDENT NO. 4 HAS I1LLEGALLY INSTALLED

ANOTHER ELECTRICAL TRANSFORMER AT OUTSIDE

PATPARGANJ POST OFFICE, NEAR BHARAT I’l".'l!.'lé'(;)l,
PUMP. G
Respondent No. 4 as mentioned about the ('t1I!1|1'|Lllliuulinn.\d‘;.tll._u‘d
31/05:2022 in their Reply and stated that “they had apprised H’;:’

Petitioner of all the relevant facts and law in terms of which the work

of shifting and relocation was undertaken at such area in question ic.
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MCD Park by the Respondent but, despite being aware of all the facts
in question, the Petitioner has made the bald allegations™ is
completely baseless and wrong allegation.

The Petitioner would be pleased to apprise this Hon ble Tribunal that
The Respondent No. 4 has illegally installed another Electrical
Transformers at some different area also of Patpar Ganj and ncar

such sub-station also there is an [GL pipeline beneath transformer, one

hiecher senior secondary Government School with 5000 students

studying there and one Public toilet and there is one Petrol Pump.

knowing all these facts still BSES YPL Company installed new sub-

station outside Patparganj Post Ollice. near Bharat Petrol Pump.

The Petitioner wants to enlighten this tribunal with some true Facts.

the Petitioner on 27/08/2021 had sent an Email to Respondent No. 4

regarding " Putting in danger lives of 3000 children and general public

[from formation of new sub-station by BSES Yamuna Power Limited

outside Patparganj Post Office. near Bharat Petrol Punip ™ and usl\cd :
724

the Respondent No.4 to either show authenticated prootor upl)f ld {hun

on their website that the said arca which is outside ]’alpdl[jdlﬂ l’axt

1

Office. near Bharat Petrol Pump has been handed over by PW |j‘(\,l:h-sm

then. The Respondent No. 4 on 31/05/2022 replied to the Petitioner’s
email after almost 8 months wherein Respondent No.4 without giving
any authenticated proof talked in the air and said PWD alloted such

land to them.
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4.9.

[t clearly shows that Respondent No. 4 has been continuously doing

this bad practice all over Delhi and when someone asks them to show

the proof then they state one line that "PWD has allotied the land (o us

Jfor the work” despite knowing the fact that PWD has no power o even

allot or give any permission to Respondent No.4 for such installation.

The Communication dated 31/05/2022 in their Reply Statement is
completely a different document and has no relation to this present
case but it at least proved that Respondent No. 4 has illegally installed
another Llectrical Transformers at outside Patparganj Post Oftice. near
Bharat Petrol Pump.

The Respondent No. 4 is only deliberately trying to hide the correct
information and trying to show incomplete and misleading information
only.

RESPONDENT NO. 4 ACCEPTING IN THEIR REPLY THAT

THERE IS MCD PARK WHICH HAS BEEN DESTROYED BY

RESPONDENT NO. 4 /

[t is pertinent to mention here that Respondent No. 4 ith‘II-;iig‘l_.l'.t_‘;‘:}:?-lc_t| Hn
their Reply Statement (via their Annexures R'3 & K+ on ;:ugl(f“;m. 28
& 29) that there is still some Greenery left at the arca in question i.c..
MCD Park because rest of the greenery of such MCD Park has been

destroved by them i.e.. Respondent No. 4 for Hlegally Installing their

[ ranstormers.
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As proved by the Petitioner many a times in foregoing paragraphs that

there is a MCD Park which is situated besides Shyama Prasad Mukherji

T.B. Hospital at Patpar Ganj Village chowk. East Delhi 110091 of

MCD Ward No.12 L.

The Area of such MCD Park is width 21.6 feet and Length 84.9

Feet. Concrete Boundary wall height is 2.6 Feet and MS Railing

above the Boundary wall is of the height 2.6 Feet and Entry Gate of

such MCD Park is of the height 2.3 Feet.

These measurements clearly shows that there is a proper place for such
MCD Park which has its own concrete boundary walls. MS Railing and
its own Entry Gate. The Respondent No. 4 is just clearly deliberately
trying to misguide this Hon’ble Tribunal with some malalide
intentions. All these measurements and photographs clearly shows that
MCD has spent the approved money in making and maintaining such

MCD Park. That is why. Mr. Satish Kumar Kataria. Superintending

I:ngincer-11. Shahdara South Zone, MCD also took the action on the:

complaint dated 14/09/2021 as stated in foregoing parag aplr and
[~/ L

: - L

issued a Notice o BSES Yamuna Power Limited. f.\.'., \e

.\ \
0

[n this regard. A Site Map of the Road showcasing the wholg apea

where such MCD Park is situated along with photographs and video of

all the properties of MCD that are situated outside the complex ot Dr.
SPM Chest Hospital. Municipal Corporation of Delhi at Patpar Ganj

Village chowk and a Separate Map ol such MCD Park has been
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4.10.

annexed herein and marked as Annexure 9, Annexure 10 and

Annexure 11 respectively.

RESPONDENT NO. 4 ILLEGALLY REMOVED ALL THE

ELECTRICAL TRANSFORMERS FROM THE

APPROVED/SANCTIONED COVERED AREA OF THE

BUILDING AND  SHIFTED  THOSE ELECTRICAL

TRANSFORMERS TO THE MCD PARK

As per Electricity Act and Rules and as per Fire Department
Guidelines. the Electrical ‘Transformers can only be installed at
approved/sanctioned covered areas of the building and keeping this in
mind in 2003 Power Department of Government ol India handed over
the Substation Arca Building. to Respondent No. 4 for distributing
I:lectricity. which is situated at Patpar Ganj Village Chowk opposite to
Dr. SPM Chest Hospital. Municipal Corporation ol Delhi,

But. in September. 2022 when this Hon’ble Tribunal was hearing
the present case then at that time Respondent No. 4 was illegally
removing all the electrical transformers from  the  said

approved/sanctioned covered area of the building and shifted those

o ol

/ O
clectrical transformers to the said MCD Park and now l{:,-"sp}a/miunl
O RT

1

No. 4 is trying to convinee this Hon'ble Tribunal with their il ‘ii]___lk;_l
that Respondent No. 4 has done every thing under the law.
I'hat the Department of Power. Government ol Delhi has made o new

[and Policy on allotment of land to power utilities for construction
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4.11.

expansion of power related infrastructure in Delhi which has been
issued by the joint Secretary namely Mr. Y.V.V. I. Rajasekhar. Joint
Secretary (Power). Government of NC'T of Delhi and Respondent No.
4 is bound by such Land Policy which states that in case these Power
Utilities i.e.. BSES Yamuna Power Limited wants any new arca/land
for expansion/construction ol Power related infrastructure  like
substations ctc then Respondent No. 4 is required to request the
Power Department of Government of Delhi and cannot ask
directly any third person for any additional land/area.

It becomes vital to mention here that. a Copy ol such Land Policy

was sent to the C.E.O. of BSES Yamuna Power Limited also.

The reference of such Land Policy has been given in the Original
Application also along with the copy of' such Land Policy and marked
as Annexure-2.

In this regard. Photographs and video of such approved/sanctioned
covered area of the building that is situated at Patpar Ganj Village

Chowk opposite to Dr. SPM Chest Hospital has been annexed/herein
' P J.’"'
and marked as Annexure 12. ool Gt
| e | =
2o\ ReR

\
RESPONDENT NO. 4 HAS NEVER TAKEN ANY NOC KROM

DELHI FIRE SERVICE AND FAILED TO COMPLY W’I'l.'-i"l :

FIRE PROTECTION AND FIRE SAFETY REQUIREMENTS

AS ISSUED BY MINISTRY OF HOUSING AND URBAN

AFFAIRS (MoHUA)
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As stated by the Petitioner in his Original Application also that vide
Reply Letter of Delhi Fire Service it has been categorically intimated

to the petitioner that “there is no Fire Safety Certificate / NOC has

been taken by BSES Yamuna Power Limited till date from the Delhi

Fire Service .

The Ministry of Housing and Urban Affairs (MoHUA) is the apex
authority ol Government ol India at the National L.evel to formulate
policies and monitor the programmes concerning all the issues of
housing and urban affairs in the country and therefore. this Ministry of

Government ol India issued the *FIRE PROTECTION AND FIRE

SAFETY REQUIREMENTS".

[t is pertinent to mention that Respondent No. 4 has also notcomplied
with Para 7.19 SAFETY MEASURES IN ELECTRIC SUB-
STATION of Chapter-7 of FIRE PROTECTION AND FIRE
SAFETY REQUIREMENTS as made by Ministry ol Housing and

Urban Aftair, Government of India (MoHUA). A Copy ol'the Chapter-

7 of FIRE PROTECTION AND FIRE SAFETY REQUIREMENTSAS 2

i
[ N/
| T/

annexed in the Petitioner’s Interlocutory Application as filed rg"ff('%ljg_-
L1l

this Hon"ble Tribunal 1.A. No. 237 of 2022. \\‘ )
\ AN

A

As per Point no. 9 of Para 7.19 SAFLTY MIASURES ING
ELECTRIC SUB-STATION ol Chapter-7 of FIRE PROTECTION

AND FIRE SAFETY REQUIREMENTS “Any Sub-station space

should be clear from ain water, seyvwer, air conditioning, and gas pipe
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or telephone services. No other service should pass through the sub-

station space or the cable trenches.”

Hence. as being proved earlier & mentioned in the Report as submitted
by the Joint Committee and as accepted by Respondent No. 4 also in
their Reply Statement that there is a running 1IGL Gas pipeline
chamber underneath the East MCD Park which is ol the
measurement of 6 Feet x 6 Feet wherein many equipment of IGL Gas
pipeline have been installed and as Point no. 9 of Para 7.19 SAFETY
MEASURES IN ELECTRIC SUB-STATION states that “Any Sub-

station space should be clear from gas pipe and no other service

should pass through the sub-station space.

[t becomes as clear as water that because there is a running [GL Gas
pipeline chamber underneath the East MCD Park that is why in no case
BSES Yamuna Power Limited can install any transtormers at that land
i.c.. MCD Park.

As Respondent No. 4 has never taken any Fire Safety Certificate /NOC
from Delhi Fire Service to install such transformers at MCD Park 1t

becomes very casy to understand that Respondent No. 4 has il‘]cgz‘lll_\

o]
< |

:!-fl.ll...
installed  such transformers at MCD Park  without any{ prior
\;

Approvals/Permissions/ NOC. \So

['he other Points of Para 7.19 SAFETY MEASURES IN ELECTRIC

SUB-STATION that Respondent No. 4 has lailed to comply are as

follows:
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Point no. 12. The sub-station space is to be provided in the

Point no. 15. Provision shall be kept for the sumps so as Lo

accommodate complete volume ol transformer oil. which can spillover

in_the event of explosion ol the transformer in the basement ol the

buildine. Sufficient arrangement should exist to avoid lire in the sub-

station building from spread of the o1l [rom the sumps.

Point no. 35. Party walls shall be provided between two translormers

as per the rules.

Point no. 41. L:lcctric sub-station transtormer shall have clearance on

all sides as per BBL/relevant electric rules.

Respondent No.4 has clearly never complied or followed  these
requirements which is a mandatory requirement to follow.

It is pertinent to mention that, it is the duty of the Electrical Inspector
of Labour Department. Govt. OF NCT of Delhi to ensure safety of
public from electrical installations under the provisions ol Ilectricity

Act. 2003 and rules made there under i.c.. CEA Salety Regulations.

g

. . . fo% Lt |
2010. But. till date no inspection has been conducted by (e PAectrical
i

Inspector of Labour Department. Govt. Of NC'T of l}kh‘[l\ﬁ\hu such
ClEet

. o ; : o
installation of said transtformers at East MCD Park. \\(\

A "!-II": f

I'hat the above stated facts clearly shows that the Respondent No.4 &

Respondent no. 6 has clearly violated all environmental and Fire

laws and norms in so lar as the manner in which the Park has been
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damaged. lives of thousands of general publics have been put in danger

for their corrupted intentions.

Para-Wise Reply:

5. The contents ol Para 1 and 2 ol the Reply are matter of record and merit no
response and anything contrary to the record is denied.

6. The contents of Para 3 and 4 of the Reply are denied unless expressly admitted.
Nothing in Para 3 and 4 of the Reply shall be admitted for lack of denial by
way ol specific traverse. It is denied that the allegations of the Applicant are
unfounded. misconceived and without merit. It 1s pertinent to mention that.
the Applicant/Petitioner has submitted cach allegation against Respondent No.
4 with true and authenticated prool” that has been attached in the Original
Application itsell and not stating anything verbally in the airwithout any prool
like Respondent No. 4. As stated earlier also in the Original Application by
the Petitioner that. BSES Yamuna Power Limited has been doing illegal
activities at East MCD Park and from 22.04.2022 the Respondent No.4 have
Hlegally acquired 100% arca of’ the park and damaged & removed all the plants
and trees from the park and illegally installed their Electrical Iligh-‘\gh.ugc, Ty

Sub-stations in the park. There was a water handpump in the park-tHat the

F o0 on

: ; ; : : gl s K
Company has also damaged. for which Copy of the photographs pygaf ol-all
such damage caused by the Company were also annexed in the Originat
Application and marked as Annexure-1. In addition. there is one running [GLL

Gas Pipeline Chamber Box underneath the land of the MCD Park which
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Respondent No.4 itself admitted in their Reply and same is also admitted by
DPCC in his Report as submitted to this Hon'ble Tribunal and it such Gas
Pipeline gets damaged completely then the same will cause a blast in the arca
and can result in death of thousands ol innocent publics.

In addition. The Respondent No.4 has illegally installed the Transformers
without due permissions and prior approvals [rom the Delhi Fire Serviee.
Delhi Pollution Control Committee and Power Department of Government of

Delhi for which Copy of the reply letter prool from all such Departments were

also annexed in the Original Application and marked as Annexure-6.7 & § and
same has been also stated in the DPCC's Report wherein Point No. 6 of the

Report it is stated that “Officials of Delhi fire Service and DPCC informed that

no permission has ever been sought by BSES Yamuna Pover Limited to install

such transformers. "

It is funny and sad at the same time that. how Respondent No4 is try ing 6.
&

<) i~
ol o
0| pa®
wi

' s ¥ . ¥ - . . . . n =\ coid

and just misleading this Hon ble Tribunal and wasting their precious llln\';—_:‘_ \ ©es

LW

just deny all true allegations. made by the Applicant. without any single

—

o

Clearly Applicant has produced proofl” of all the allegations made but~s
Respondent No.4 has completely failed 1o produce any document that can
proof that they have received approvals to carry out such illegal work at MCD
Park and nonc of the Allegations were denied by the Respondent No4. The
Respondent No.4 is keeping their eyes shut on the self-speaking evidences
placed by the Applicant herein in Affidavit Rejoinder and in his Original

Application.
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The contents of Para 5 & 6 of the Reply are denied unless expressly admitted.
Nothing in Para 5 & 6 of the Reply shall be admitted for lack ol denial by way
of specific traverse. It is denied that there is no land carmarked as MCD Park.
[n Report itself it is being mentioned that some of the local residents apprised
that before illegal installation of such Transformers. flower Beds and planters
was constructed and Greenery was being “maintained” and one Hand Pump
and several benches were also installed for General Public. This statement is
self-speaking about the truth of existence ol MCD Park. Otherwise. 1 do not
know what a place is being called where flower Beds/planters were being
constructed and Greenery was being maintained and several benches were also
installed because Neither Government ol India nor any Court in India directs
people to go to any random Road and construct flower Beds/planters. maintain

oreenery & install benches on road for general public in name ol Park. Because

. \ Lo N

as per Respondent No. 4 there is road and not MCD Park where thefowis
SV

5

]ILJ '.
‘1|\ I

orcenery and plants and trees were being maintained. i

It is pertinent to mention here that. the Petitioner has already show cas s} \.nh

proof above that both the departments of PWD i.c.. PWD Electrical .-"l-!uimuf}}.'\‘ '

East Division M-253, New Delhi 110002 and PWD Road East Division M-
212 New Delhi 110092 have clearly stated in their RTI Replies that “/No
Land has been allotted or permitted by the Executive Engineers ol both the
Departments of PWD to install Heavy High Voltage 33000 KW Electrical
Iransformers by BSES Yamuna Power Limited at MCD Park covering all arca

of MCD Park which is situated besides Shyama Prasad Mukherji 1.B. Hospital
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at Patpar Ganj Village chowk and these Departments have no Power to allot
any land or give any permission to Private Electricity Company BSES
Yamuna Power Limited to install such Heavy High Voltage Electrical
Transformers at MCD Park.”

Hence, if I sum up all the facts and truths together. then it concludes that

both the departments of PWD itself i.c.. PWD Electrical Maintains East
Division M-253. and PWD Road East Division M-212, in their RTT replies
stating that No Land has been allotted or permitted by PWD and in report of
DPCC also it is evident that there is a Park. Then how come Respondent No.4
e, BSES Yamuna Power Limited and Lxecutive Engineer (Maintenance)
MCD claiming that PWD allotted the land to Respondent No. 4. It raises
serious  questions against - Respondent No.4 and - Lxecutive  Engineer
(Maintenance) MCD who both are now stating false facts without giving any
authenticated prool before this Hon'ble Tribunal.
Respondent No.A4 verbally talking in the air that the arca in question (e MCD
ark) was handed over to PWD incompliance ol some uirculuy__‘g1;1‘[LjLI
10.01.2012. but till date fails to attach such circular as a pruul'[c%ﬁé‘;}%'ﬁ;ﬁ; '
y 3 R A

" | ool agen™
Yoint. 0| ™,
Pt \ k :

- ont.
el

Moreover. as per Respondent No.4 and Exceutive Engincer (Maimtenance).

MCD the said arca in question (i.e.. MCD Park) belongs to PWD as the same
was handed over to PWD in 2012 then as stated aboye alsoc how come Mr.
Satish Kumar Kataria, Superintending Engineer, EDMC took the action

on such complaint and issued a Notice o BSES Yamuna Power dated

- — M
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8.

13/09/2021 regarding Illegal cutting of Road near Shyama Prasad Mukherji
T.B. Hospital at Patpar Ganj Village chowk. East Delhi by BSES Department.

The notice clearly stated that during the area inspection on 13.09.2021 it was

Sound that the Transformer was fixed and the road cutting work was illegally

carried out by BSES without EDMC permission.

[tis pertinent to mention that. EDMC also clearly warned BSES via such notice
and asked the BSES Yamuna Power limited to either take the permission from
EDMC for fixing of such transformers at MCD Park or get the Transformers
removed at the earliest otherwise EDMC will take Strict actions against BSES
Yamuna Power Limited as per the provisions of DMC Act.

Hence, it is crystal clear from such action of EDMC & their notice that there is
a MCD Park situated outside Shyama Prasad Mukherji T.B. Hospital at Patpar
Ganj Village chowk and such MCD Park belongs to EDMC otherwise without
any ownership to such MCD Park why would EDMC will ever issue notice 1o

BSES Yamuna Power Limited and ask them to either remove such lI';it]sI'_t}Pnit;j;?s

{

or take permission from EDMC. fL /
Henee. the said arca in question is a MCD Park and it stll belongs to MCID and
not to PWD. PWD and MCD both accepting these facts in uulhcnlic:tlcd-;
Government documents but then | do notknow why they and Respondent No.4
trying to mislead and show lalse & untrue facts before this Hon'ble Tribunal,
[tis clearly Contempt of this Hon ble Tribunal.

[he Contents of Para 7 of the Reply are denied in toto. The claims made by

Respondent No.4 in para 7 of their Reply are false. vexatious and based on
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incomplete and false facts. As informed and stated in above paras by the
Petitioner that the said area in question i.c.. MCD Park belongs to MCD and
not to PWD and PWD never allotted or permitted BSES to install or shift the
transformers to such park then how can as per Respondent No.4. PWD asked
BSES Yamuna power Limited to shift the transformers. The irony of such
Communication Letter is that Respondent No.4 claiming that PWD asked
them to shift the transformers but in such letter the permission for such illegal
shifting was being taken from Mr. Bipin Bihari Singh. Councilor and PWD is
not giving any permission for such shifting. This clearly shows that such
Communication letter is based on some misleading wrong facts and the letter
is completely defective and raises doubts on its veracity . Hencee. the Petitioner
denies such Letter also in totality.

[t is very shocking for the Petitioner that. the Respondent Nod s

indiscriminately stating a lot of wrong & false Tacts in their reply without
submitting any authenticated prool to prove their point. ,_f’.;‘-f-' .
. _ | O 8 Lo
When Respondent No.4 has nothing to say then they have filed IIH{{]}\J'L‘]Q_J}-.:. ‘

e Tk i

relying completely on some directions passed by the Hon'ble SL1|1|‘c|nc\t-'.'i..>i,1fl
in LA, 34 0 2019 in W.P.(C) 13029 of 1985 titled as "M.C Mchta v. Union
of India & Ors.” Which has nothing to do with the said arca in question p.c..
MCD Park but. again like always Respondent No. 4 forgets to attach some
authenticated proof that can prove their point in this connection.

I'he Annexures attached by the Respondent in their Reply are completely

mismatched. Annexure No. 3 & 4 of the Reply Statement both showing the
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10.

area in question and surrounding area but with mismatched things. This clearly
raises question on veracity of such Annexures.

The Contents of Para 8 of the Reply are denied in toto. The Reply of the
Respondent No. 4 is itself baseless. false and a compilation of wrongful items
which is not supported by any authenticated evidence and which is liable to
be dismissed. Hence the Petitioner denies it completely.

The contents of Para 9 of the Reply are denied unless expressly admitted.
Nothing in Para 9 of the Reply shall be admitted for lack of denial by way of
specific traverse. It is denied that Respondent No. 4 undertakes its activities
in accordance with the provisions of the Electricity Act. 2003, the Delhi
Ilectricity Reforms Act. 2000. the Rules and Regulations framed thercunder
and the directions by the Hon ble Delhi Llectricity Regulatory Commission.
[t is denied that the shifting and relocation of the Transformers is undertaken
by the Respondent No. 4 as per the provisions ol the Electricity Act. the Rules

and Regulations framed thereunder. and the directions passed by the Hon'ble

Delhi Electricity Regulatory Commission. T

If!‘ -I"J i / .
[t is pertinent to mention here that. Regulation 24(4)(ii) of lllc;’l}?]{(‘
(Supply Code and Performance Standards) Regulations, 20:7"&@3'4—.';;5

’ 5 R

W S
\ ;

follows:

“The owner of the land or his successor_in_interest_gives consent _in

writing to shift the electric line or electrical plant 1o any other portion of

his land or to any other land owned by him or any aliernaie right of way

to be arranged by him for shifting the electric line and the electrical plant.”
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The above-mentioned provision clearly states that the owner (i.e., MCD) of the
Land in question i.e., MCD Park will give “consent in writing” and as proved
in above paras that MCD has never given any permission for cither installing
or shifting of the transformers rather. Mr. Satish Kumar Kataria,

Superintending Engineer, MCD issued notice to Respondent No. 4 for

removing such transformers as referred in above para no. 7.

In addition. Respondent No. 4 as falsely claims PWD to be the owner of the
Land in question i.e.. MCD Park has also neither allotted any land nor given
any permission for shifting ol such transformers.

[Hence. what Respondent No. 4 is trying to place through their Reply is just a
compilation ol wrongful and false facts without any authenticated prool o

misguide this Hon ble Tribunal.

11. The contents of Para 10 & 11 of the Reply are denied unless expressly

admitted. Nothing in Para 10 & 11 ol the Reply shall be admitted tor lack off

denial by way of specific traverse. As stated by the Respondent No. 4 that in

terms of the directions passed by the Honble Supreme Court in LA 34 01 2019

in W.P.(C) 13029 ol 1985, the Respondent No. 4 was required to undertake l_h_c_

" 4
¥

shifting of Transformers and the Transformers were required o be shitigd sifice

! /
Pl

[ AT
the same were cited in the Corridor No. 7. Category BB (Serial No. 15 ) ideptilied
\' =\

\

by the Task Foree in LA 34 01 2019 in W.P.(C) 13029 ol 1985. NS

Apparently. as per Respondent No. 4 it seems to be a very important Point that

can at least prove their point. But again Respondent No. 4 fails to submit any
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document that can prove that the Land in question (i.c.. MCD Park) is cited in
the Corridor No. 7, Category B (Serial No. 15) identified by the Task Force in
LA 34 0f 2019 in W.P.(C) 13029 of 1985 as stated by the Respondent No. 4.
Nothing in Para 10 & 11 of the Reply statement and annexures attached thereto
proves that such Judgement/order of the Honble Supreme Court talks about
such land in question (i.e.. MCD Park) which is situated besides Shyama Prasad
Mukherji T.B. Hospital at Patpar Ganj Village chowk, East Delhi 110091 of
MCD Ward No.12 E.”

As Respondent No. 4 stated that on 17.03.2021, the alternate site allocated by
PWD was inspected by the Safety Department of the Respondent. The Safety
Department of the Respondent accorded safety clearance for shifting and
relocation of the Transformers. Then it is important to highlight that first of
all. PWD has never allotted any land to Respondent No. 4 which PWD itsell
stated in their RTT replies and secondly. the land in question belongs to the

Government and for carrying on any work on such arca requires the approval

from the Government Department and not from the Respondent No. 47s ot 147

V4

4 i.,\'/’/
mternal department which has no authenticity or right to do so. {*

i .
The Petitioner seriously doubts and believes that the Respondent P‘lf)',-ﬂ\_llas'; '

-

some mischief intentions under which Respondent are doing these Llﬂk‘l.llh.\,\lf‘!]' )
money transactions with some of the PWD internal departments in name of
“cost for shifting of transformers™. It is also submitted that the Respondent
No.4 has not exccuted any work of shifting of Transformers in compliance with

the Regulation 24 of the Supply Code. 2017, In addition. it is pertinent o
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mention here that the Respondent No.4 at one place claiming that there is no
ark but on other side itself accepting in their Reply Para 11 point (1) that while
undertaking illegal shifting of transformers no trees were damaged. It clearly
means that there was a park and there was greenery that was being maintained.
12.The contents of Para 12 of the Reply are denied completely. Nothing in Para
12 of the Reply shall be admitted for lack of denial by way ol specilic
traverse. The Petitioner never received any communication dated 11/07/2022
and such fake communication dated 1107/2022 ¢ven does not show that
Respondent No. 4 has received any permission cither from MCD or from
Delhi Government. In addition. Respondent No. 4 as mentioned about the
Communication dated 31/05/2022 in their Reply is completely basceless and
wrong allegation. The Respondent No. 4 has illegally installed another
I-lectrical Transformers at some different arca also ol Patpar Ganj and near
such sub-station also there is an 1GL pipeline beneath transtormer. one higher
senior secondary Government School with 5000 students studying there and

one public toilet and there is one Petrol Pump. knowing all these facts sl

/}

BSES YPL Company installed new sub-station outside Patparganjf Pést

OfTice. near Bharat Petrol Pump. [tis clearly Contempt of Hon ble Suprente

Court’s Order in /A 34 0f 2019 in W.P.(C) 13029 of 1985 titled as MO

Mehta v. Union of India & Ors.” by Respondent No. 4. [he Petitioner on

27/08/2021 had sent an Email to Respondent No. 4 regarding “Putting in

danger lives of 5000 children and general public from formation of new sub-

station by BSES Yamuna Power Limited outside Patparganj Post Office. near
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Bharat Petrol Pump”™ and asked the Respondent No.4 to either show

authenticated proofl or upload them on their website that the said arca which
is outside Patparganj Post Office. near Bharat Petrol Pump has been handed
over by PWD to them then. The Respondent No. 4 on 31/05/2022 replied to
the Petitioner’s email after almost 8 months wherein Respondent No.4
without giving any authenticated proof'talked in the air and said PWD allotted
such land to them. It clearly shows that Respondent No. 4 has been

continuously doing this bad practice all over Delhi and when someone asks

them to show the proof then they state one line that “PWD has allotied the

land to us for the work " despite knowing the fact that PWD has no power o

even allot or give any permission (o Respondent No.4 for such installation.
The Communication dated 31/05/2022 in their Reply Statement is
completely a different document and has no relation to this present case bul
it at least proved that Respondent No. 4 has illegally installed another
L-lectrical Transformers at outside Patpargan) Post Oflice. near Bharat Petrol
Pump. The Respondent No. 4 is only deliberately trying to hide the correct
information and trying to show incomplete and misleading information only.
13.The contents of Para 13 of the Reply are denied unless expressly admitted.

Nothing in Para 13 of the Reply shall be admitted for fack of denial 'l?}--’\'\'-u_\

v

of specific traverse. ! /
[t is alrcady been proved that:
a) the arca in question 1s MCD Park and

b) such arca belongs to MCD and not PWD
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¢) PWD never allotted any land nor given any permission to Respondent
No. 4 for shifting or installing any transformers at such said area.
d) NO prior approvals from the Delhi Fire Service. Delhi Pollution
Control Committee and Power Department ol Government ol Delhi
have been taken by Respondent No. 4.
Detailed submissions in this regard are made in the foregoing Paragraphs and
the same are not being repeated herein for the sake of brevity.

14. The contents of Para 14 of the Reply are denied unless expressly admitted.
Nothing in Para 14 of the Reply shall be admitted for lack of denial by way
ol specific traverse. The Respondent at one place claiming that there 1s no
Yark but on other side itsell accepting in their Reply Para 11 point (f) that
while undertaking illegal shifting of transformers no trees were damaged. It
clearly means that there was a park and there was greenery that was being
maintained.

15. The contents of Para 15 of the Reply are absolutely wrong and hence
cempathically denied. Itis submitted that as per the Para 7.19 safety measures
in electric sub-station of Chapter-7 of FIRE PROTECTION AND l"H(’_E_ o

SAFETY REQUIREMENTS. as made by Ministry of Housing and U’lh;n'f

[
1

Affair. Government of India (MoHUA), “Any Sub-station space .\'hu@'({(\ be
\ -1

clear from any water, sevwer. air_conditioning, and gas pipe or h'h';.iffu/)r"; e

services. No other service should pass through the sub-station space or the

cable trenches.” Hence. as being proved carlier & mentioned in the Report

as submitted by the Joint Committee and as accepted by Respondent No. 4
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16.

also in their Reply Statement that there is a running IGL Gas pipeline
chamber underneath the East MCD Park which is of the measurement of
6 Feet x 6 Feet wherein many cquipment ol IGL Gas pipeline have been
installed and as Point no. 9 of Para 7.19 SAFETY MEBEASURES IN

FLECTRIC SUB-STATION states that "Any Sub-station space should be

clear from gas pipe and no other service should pass through the sub-station

space.” [t becomes as clear as water that because there is a running 1GL Gas
pipeline chamber underncath the Fast MCD Park that is why in no case BSES
Yamuna Power Limited can install any transformers at that land i.c.. MCD
dark. As Respondent No. 4 has never taken any Fire Safety Certificate /
NOC from Delhi Fire Service to install such transformers at MCD Park
it becomes very easy to understand that Respondent No. 4 has illegally
installed such transformers at MCD Park without any prior
Approvals Permissions NOC.

The Petitioner again repeats that the land in question belongs o the
Government and for carrying on any work on such arca requires the approval
from the Government Department and not from the Respondent No. 4's own

internal department which has no authenticity or right to do so. Then how can

”

» . . 4"-" .':,I/.’
Respondent rely upon  the  fraudulent approval ol their own Safety

L &

P

o

S

Department.
W

I'he contents of Para 16 10 36 ol the Reply are absolutely wrong and Yigaee

W s

empathically denied. Detailed submissions in this regard are made in the

foregoing Paragraphs and the same are not being repeated herein for the sake
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of brevity. In addition, the contentions made in Para 34 & 35 in the Reply
regarding the maintainability of Prayers of the petitioner/Applicant are not
truec and correct. That the Petitioner has raised substantial questions
related to Environment and hence Prayers are perfectly maintainable.
17. The Petitioner recently filed a Complaint dated 30/12/2022 10 DCP ol liast
District Delhi. regarding missing of benches from such MCD Park which is
situated besides Shyama Prasad Mukherji T.B. Hospital at Patpar Ganj
Village chowk. Last Delhi 110091 of MCD Ward No.12 I, These benches
are those only which has a mention in Joint Committee’s Report also which
has been submitted to this Hon ble Tribunal. But. tll date Respondent No. 2
has never taken any action on all the complaints as made by the Petitioner.
This clearly shows that Respondent No. 2 is involved with Respondent No. 4
and that is why tll date Respondent No. 2 has not taken any action on illegal

encroachment at such MCD  Park. Ilence. Respondent No. 2 and

Respondent No. 4 both are clearly tampering with the Evidence.

g &
"/

. ‘ : . . ; L.
A copy of such Complaint dated 3012 2022 is annexed herewith and mftj:l?/ud

11

'

f i ve

\
\ <\

as Annexure-13.

18. It is pertinent to mention here that again the petitioner was attacked at h;.@
house by BSES Yamuna Power Limited stalTand goons on 07 11 2022, then
the petitioner has. by hand. made complaint to (1) Home Minister Govt. ol
India. North Block. New Delhi-110001. (2) Commissioner ol Delhi Police.
New Delhi-110001. (3) Deputy Commissioner ol Delhi Police. Fast Delhi

District. East Delhi-110091 & (4) The SHO. PS: Pandav Nagar. Last District.
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Mayur Vihar, Phase-2, East Delhi-110091. for making complaint against the
Areca MLA. Area Ex Councillor MCD. Area Builder and BSES Yamuna
Power Ltd’s C.E.O. Vice President and their Employees. I Humbly Request
this Hon’ble Tribunal to Kkindly take note of this serious attack and il
possible. to help me out in protection of the lives ol the Petitioner and his
family members. A copy of complaint Dt. 07/11/2022 is annexed herewith

and marked as Annexure-14.

19.This Hon ble Tribunal via its order dated 23/09/2022 ordered to Respondent
No. 1. 3 and 4 to file their replies within in a Month (1 Month). But. till date
no Reply has been filed by the said Respondents and that is why the Petitioner
is not able to file a complete Rejoinder. The Petitioner even mailed on
11/11/2022 regarding this issue to Respondent No. 1.3 and 4 but. ull date
Respondent No. 1 & 3 never filled their replies and mailed the Petitioner in
this regard and Respondent No. 4 filed their Reply but their Reply is

incomplete. misleading.  filed without any  Authority - & without any

authenticated documents and is theretore lable to be Rejected.

Annexure-15.

P

20. That the Petitioner on 21/09/2022 filed an Interlocutory /\ppiicul.iii}l"iﬁéﬁ[}ju[-‘r;j_'_;r__.
this Hon ble Tribunal L.A4. No. 237 of 2022. which 1s pending lor hearing. |
hence request this Hon'ble Tribunal to hear such Interlocutory: Application
and give directions as prayed for in the interest of Justice, Equity and

Good Conscience,
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In view of the facts and circumstance stated hereinabove and what is annexed
to the Original Application. It is clear that the Respondent authorities have
grossly failed in their duties towards Government. towards this Hon'ble
Tribunal. towards General Public and towards Environment. The right to a
clean and healthy Environment is part ol the Right to Life and Personal Liberty
under Article 21 of the Constitution of India. Public Parks have to be preserved.
[t is submitted that the Reply statement as filed on behalf of the Respondent
No. 4 is bascless. filed without any Authority with defective documents and a
compilation of wrongful facts. Therefore, all the contentions raised by the
Respondent No. 4 in their Reply Statement are liable to be discarded and hence.

it is most respectfully Prayed that this Hon'ble Tribunal in the interest ol

justice be pleased to dismiss the Reply as filed on behalf of the Respondent

No. 4 i.c.. BSES Yamuna Power Limited with exemplary costs and the

Original Application deserves to be allowed as per the Prayers made

therein along with the Compensation for the Environmental Damages.

—

— A =
—— A T8

o ~—— = -
Signature of Petitiomer

VERIFICATION

Tain. the! petitioner herein. do hereby wverily  that the
contents ofthe abovg paragraphs are true to the best ofmy Knowledge
and that T have naot suppressed any mat@rial fact.

S " ) M

Date: N .;"\'\ ‘ -".,"J\:\ e — " U]
——————————— ﬁj}:-‘('\&:-" d — e
W b PETITIONER
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Detlhi; the 4th April, 2011

, (?.S.R. 296(E).—I[I1 exercise of the powers conferred by sub-section (4) of Section 4 read
with Section 35 of the National Green Tribunal Act, 2010 (19 of 2010), the Central Government
hereby makes the following rules, namely :— - o

1. Short title and commencement.- (1) These rules may be called the
National Green Tribunal (Practices and Procedurey Rules, 2011.

(2) They shall come into force on the date of their publication in the Officjal
Gazette. :

2. Definitions.- (1) Tn these rules, unless the context otherwise requires.-
(a) “Act” means the National Green Tribunal Act, 2010 (19 of 2010);
(b) “agent” means a person duly authorised by a party to present an
application, appeal, written reply , rejoinder or any other document

on behalf of such party before the Tribunal;

() “applicant” means person making an application or appeal to the
Tribunal under section 18;

(@) “appellant” means person making an appeal to the Tribunal under
section 16 read with section 18;

(e) “Environmental Relief Fund” means the Fund established under
section 7 A of the Public Liability Insurance Act, 1991 (6 of 1991);

@ “Form” means a form appended to these rules;
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(g “legal practitioncr” shall have the same meaning as is assigned to it
in the Advocates Act, 1961 { 25 of 1961 );

(h) “legal representative” means a person who in law represents the
estate of the deceased person and includes the person or persons in

whom the right to receive compensatory benefits vests;

(i) “Registrar” means an officer of the Tribunal appointed under the Act
and designated as the Registrar and includes the Deputy Registrar;

() “Registry” means the Registry of the Tril:}unal;
(k) “section” means a section of the Act;
() “transferred case” means the application or appeal or other

proceeding which has been transferred to the Tribunal under sub-
section (5) of section 38 ;

(m)“Tribunal” means the National Green Tribunal established under |

section 3 ;

(2) The words and expression used in these rules but not defined herein and

defined in the Act shall have the same meanings, respectively, assigned to
them in the Act.

- Distribution of business amongst the differént ordinary place or places
of Sittings of Tribunal.— (1) The Chairperson may constitute a bench
of two or more members consisting of at least one Judicial Member and
one Expert Member.

(2) The Chairperson shall have the power to decide the distribution of the
business of the Tribunal amongst the members of the Tribunal sitting at
different places by order and specify the matters which may be dealt with
by each such sitting in accordance with the provisions of clause (d) of sub-
section(4) of section 4 of the Act.

(3) If any question arises as to whether any matter falls within the purview
of the business allocated to a place of sitting, the decision of the
Chairperson shall be final.

Explanation.- The expression “matter” includes application for interim
relief.
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4. Circuit procedure.- The Chairperson may, by general or special order,
decide the cases or class of cases for which circuit proceduré may be adopted
by the Tribunal under clause (b) of sub-section(4) of section 4 of the Act and
may delegate such powers to a Judicial Member as he may deem fit.

o Minimum number of members who shall hear
application or appeal.—(1)The Tribunal shall hear an application or appeal, as
the case may be, consisting of at least by a Judicial and an Expert Member.

(2)Where the Chairperson considers it necessary that a particular case or cases
be heard and decided by the Tribunal consisting of more than two members he
may by order in writing direct that such case or cases, be heard by such
members of the Tribunal as may be specified in that order. '

6. Sitting at place other than the place where it shall ordinarily sit.- If at
any time the Judicial Member of Tribunal is satisfied that circumstances exist
which render it necessary to have its sitting at any place, other than the place at
which it ordinarily sits, falling within its territorial jurisdiction, he may with
the previous approval of the Chairperson direct that the sitting shall be held at
any such appropriate place.

7. Functions of Registrar.~ (1) The Chairperson may, by general or special
order, entrust the following functions to the Registrar, namely:-

(a) to receive all applications, appeals and other documents
including transferred applications or appeals;

(b) to decide all questions arising out of the scrutiny of the
applications and appeals before they are registered;

(c) to require any appli'cation or appeal presented to the Tribunal
to be amended for compliance with the provision of the Act or
the rules made thereunder;

(d) subject to the directions of the Tribunal to fix the date of
hearings and to issue notices therefor;

[226 csI/H-’?
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(e) to direct any formal amendment of records;

() to order grant of copies of documents 1o parties to the
proceeding;

(8) to grant leave to inspect the records of the Tribunal;

(h) to dispose of all matters relating to the service of notices or
other processes, application or appeals for the issue of fresh
notices and for extending the time for filing such application or
appeals, to grant time not exceedling thirty days for filing a
reply or rejoinder, if any, and té place the matter before the
Tribunal for appropriate orders after the expiry of the aforesaid
period;

(i)  to requisition or transfer of any records of such suit, claim or
other legal proceedings as are transferred to the Tribunal from

any court or other authority;

()  to receive and dispose of application for substitution, except
where the substitution would involve setting aside an order of
abetment;

(k) to receive and dispose of application by parties for return of
documents; and

(1) to call for information and records and to inspect or cause to be
mnspected the registry of the other place of sittings under
general or special orders as may be issued by the Chairperson
from time to time.

(2) The official records shall be kept in the custody of the Registrar,

8. Procedure for filing application or appeal.- (1) An application or
appeal to the Tribunal under section 18 shall be presented in Form I by the
- applicant or appellant, as the case may be, in person or by an agent or by a duly
authorised legal practitioner, to the Registrar or any other officer authorised in
writing by the Registrar to receive the same or be sent by registered post with
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acknowledgement duly addressed to the Registrar of the Tribunal at and sent to
concerned place of sitting:

Provided that where the application is for relief and compensation,

it shall be made in Form II.

(2) The application or appeal, as the case may be, under sub-rule (1)
shall be presented in triplicate in the following two compilations-

(1) Compilation No. 1 - application or appeal, as the case may be,
along with the impugned order, if any;

(ii) Compilation No. 2 - all other documents and annexures
referred to in the application or appeal, in a paper book form.

(3) Where the number of respondents is more than one, as many extra
copies of the application or appeal, in paper-book form as there are
respondents together with unused file size envelope bearing the full
address of each respondent shall be fumnished by the applicant or
appellant, as the case may be:

Provided that where the number of respondents is more than five,
the Registrar may permit the applicant or appellant, as the case may be,
to file the extra copies of the application or appeal, as the case may be, at
the time of issue of notice to the respondents.

(4) The applicant or appellant, as the case may be, may attach to, and

present with, his application or appeal, as the case may be, a receipt slip -

in Form III which shall be signed by the Registrar or the officer
receiving the application or appeal on behalf of the Registrar in
acknowledgement of the receipt of the application or appeal.

(5) Notwithstanding anything contained in sub-rules (1) to (3), the
Tribunal may permit more than one person to join together and file a
single application or appeal, as the case may be, if it is satisfied,
having regard to the cause and the nature of relief prayed for that
they have a common interest in the matter:

Provided that such permission may also be granted to an agent
representing the person desirous of joining in a single application or
appeal provided, however, that the application or appeal shall
disclose the class, grade, categories or persons on whose behalf it has
been filed:
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Provided further that at least oné affected person joins such an :
application or appeal.

9. Presentation and scrutiny of application or appeal.- (1) The Registrar,
or the afficer authorised by him under rule 8, shall endorse on every
application or appeal, as the casc may be, the date on which it is presented or
deemed to have been presented under that rule and shall sign the endorsement.

(2} If, on scrutiny, the application or appeal, as the case may be, is
found to be in order, it shall be duly registered in a register in Form IV
and assigned a serial number. J

10. Rectification of defects.- (1) If on scrutiny, any application or pleadings
filed in the Tribunal is found to be defective, the Registrar or the authorised
officer of the Registry shall notify in Form V on the Notice Board of the
Tribunal fixing the time for rectifying the same.

(2) The papers shall be returned to the party or his legal practitioner only after
obtaining acknowledgment thereof in the Inward Register.

(3) The Registrar may, for good and sufficient reasons extend the time for
rectifying the defects, provided the total period for rectification including the
extended period does not exceed thirty days.

(4) If the party or his legal practitioner contests the office objection and the
Registrar is not satisfied, the matter shall be placed before the Tribunal for
appropriate orders. i

(5) If the party or his legal practitioner rectifies the defects and represents the
application or appeal or pleading within the time granted, the Registrar on
being satisfied may order for its registration and acceptance and numbering as
specified in rule 9.

11. Place of filing application or appeal—~An application or appeal, as the
case may be, shall ordinarily be filed by an applicant or appellant, as the case
may be, with the Registrar of the Tribunal at its ordinary place of sitting
falling within the jurisdiction, the cause of action, wholly or in part, has arisen.

12, Fee~(l) An application or appeal where compensation has been
claimed, shall be accompanied by a fee of equivalent to one per cent of the
amount of compensation claimed, subject to a minimum of one thousand

rupees:
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Provided that where the Tribunal permits a single application or appeal
to be filed either by more than one person or by an association of persons, the
fee payable shall be equivalent to one per cent of the total amount of

‘compensation claimed.

Provided further that, there shall be no fee for filing of application or
appeal for claiming compensation by any person who is below the poverty line
determined in accordance with the guidelines or instructions issued by the
Central Government or the State Government from time to time in this regard
or indigent person determined in accordance with the provisions of the Code of
Civil Procedure, 1908 (5 0f 2008).

(2)  An application or appeal where no compensation has been claimed shall
be accompanied by a fee of one thousand rupees.

(3) The fee under this rule shall be remitted either in form of a crossed demand
draft drawn on a nationalised bank in favour of the Registrar payable at the
main branch of that bank at the station where the place of sitting of the
Tribunal is situated or remitted through a crossed Indian Postal Order drawn in
favour of the Registrar and payable at the Post Office of the station where the
sitting of the Tribunal is situated,

13. Contents of application or appeal.- (1) Every application or appeal filed
under rule 8 shall set forth concisely under distinct heads the grounds for such
application or appeal and such grounds shall be numbered consecutively.

(2) Every application or appeal including any miscellaneous application shall
be typed in double space on one side on thick paper of good quality.

(3) It shall not be necessary to present a separate application or appeal to seek
an interim order or direction if in original application or appeal the same relief
is prayed for.

(4) An applicant or appellant may, subsequent to the filing of an application or
appeal under section 18 of the Act, apply for an interim order or direction by
way of an application in Form I or Form TI, as the case may be.

(5) Every application or appeal, as the case may be shall be accompanied by
the following documents, namely:- (a) attested true copy of the order against
which the application or appeal, as the case may be, is filed: '

(b) copies of the documents relied upon by the applicant or appellant, as the
case may be, and referred to in the application or appeal;

1226 gz~ &
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(Clan index or the documents.

(6) The documents referred to in sub-rule(5) may be attested by a legal
practitioner or by a gazetted officer and each document shall be marked
serially as Annexures- A1, A2, A3 and so on.

(7) Where an applications or appeal, as the case may be, is filed by any agent,
the documents authorising him to act as such agent shall also be appended to

the application or appeal:

Provided that where an application or appeal, as the case may be,'is filed by a
legal practitioner, it shall be accompanied by a duly executed “Vakalatmama’, -

14. Plural remedies.- An application or appeal, as the case may be, shall be
based upon a single cause of action and may seek one or more relief provided
that they are consequential to one another. |

13. Service of notice and processes.- (1) Notices to be issued by the Tribunal
~may be served by any of the following modes-

(1) by hand delivery (dasti) to the party itself or to the authorised agent,
as the case may be, through process server:

(ii) by registered post with acknowledgement due;

(i1i) through the concerned head of Office of the same Department
involved in the proceedings. ;

(2)  Where notice issued by the Tribunal is served by the party himself
by hand delivery’ (dasti), he shall file in the Registry of the Tribunal, the
acknowledgement together with an affidavit of service.

(3)  Notwithstanding anything contained in sub-rule (1), the Tribunal
may, taking into account the number of respondents and their places of
residence or work and other circumstances, direct the notice of the
application or appeal, as the case may be, shall be served upon the
respondents in any other manner, including any manner of substituted
service, as it appears to the Tribunal just and convenient.

(4)  Notwithstanding anything contained in sub-rule (1), the Tribunal,
may in its discretion, having regard to the nature of the case, direct the
service of the notjce on the Standing Counsel, authorised to accept the
service, for any Department or Organisation of the Central Government
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or the State Government or Union territory, or an authority, a
corporation or a body owned or controlled by the Central Government or
the State Government or Union territory, as the case may be.

(5) Every notice issued by the Tribunal shall unless otherwise
ordered, be accompanied by a copy of the application or appeal, as the
~ case may be, and a copy of the impugned order.

(6) Notwithstanding anything contained in sub-rules (1) to (4), if the
Tribunal is satisfied that it is not reasonably practicable to serve notice
of application or appeal, as the case may be, upon all the respondents, it
may, for reasons to be recorded in writing, direct that the application or
appeal, as the case may be, shall be heard notwithstanding that some of
the respondents have not been served with notice of the application or

appeal:

Provided that no application or appeal, as the case may be, shall be
heard unless-

(i) the potice of the application or appeal, as the case may be,
has been served on the Central Government or the State
Government or Union territory, as the case may be, if such
Government is a respondent;

(i) the notice of the application or appeal, as the case may be,
has been served on the authority which passed the order against
which the application or appeal has been filed; and

(iii) the Tribunal is satisfied that the interests of the respondents
on whom notice of the application or appeal, as the case may be,
has not been served are adequately and sufficiently represented by
the respondents on whom notice of the application or appeal, as
the case may be, has been served.

(7) Every applicant or appellant, as the case may be, shall pay for the
service or execution of processes, in respect of an application or appeal
where the number of respondents exceeds five, as under.-

(a) a sum of five rupees for each respondent in excess of five
respondents; '
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(b) where the service is in such manner as the Tribunal may direct under _
sub-rule (3) such a sum not exceeding the actual charges incurred in
effecting the service as may be determined by the Tribunal,

(8) The fees for the service or execution of process under sub-rule (7)
shall be remitted in the manner specified under rule (12) within one
week of the date of order determined the fees or within such extended
time as the Registrar may permit. 3

/

16. Filing of reply and other documents by respondents.- (1) Each
respondent intending to contest the application or appeal, as the case
- may be, shall file in triplicate the reply to the application or appeal, as
the case may be, and the document relied upon in paper book form with
the Registry within one month of the service of notice of the application

or appeal on him,

(2) In the reply filed under sub-rule (1), the respondent shall specifically
admit, deny or explain the facts stated by the applicant or appellant, as
the case may be, in his application or appeal, as the case may be, and
may also state such additional facts as may be found necessary for the
just decision of the case,

(3) The reply shall be sighed and verified As a written statement by the
respondent or any other person duly authorised by him in writing in the
Same manner as provided for in Order VI, rule 15 of the Code of Civil
Procedure, 1908 (5 of 1908).

(4) The documents accompanying reply shall also be filed along with the
reply and the same shaii be marked as R1, R2, R3 and so on.

(6) The Tribunal may allow filing of the reply after the expiry of the
specified period with or without cost.

(7) The Tribunal may permit the parties to amend the pleadings in the

Same manner as provided under Order 6, Rule 17 of the Code of Civil
Procedure, 1908 (5 of 1908).
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17. Date and place of hearing.- The Tribunal shall notify to the parties the
date and the place of hearing of the application or appeal in such manner as the
Chairperson may by general or special order direct. ‘

18. Calendar of cases.- (1) The Tribunal shall draw up a calendar for the
hearing of transferred cases and, as far as possible, hear and decide the cases

according to the calendar.

(2) The Tribunal shall have the power to decline an adjournment and
also to limit the time for oral arguments.

(3) Every application or appeal shall be heard and decided finally, as far
as possible within six months from the date of filing an application or
appeal, as the case may be. i

19. Maintenance of diary, — (1) The concerried officer of the T ribunal shall
maintain legibly a case diary, wherein he shall record the proceedings for each
case listed in the daily cause list.

(2) The matters to be recorded in the diary shall include details as to whether
the case is adjourned, or part-heard or heard and disposed of or heard and
orders reserved, as the case may be.

20. Action on application for applicant’s or appellant’s default.- (1) Where
on the date fixed for hearing of the application or appeal, as the case may be, or
on any other date to which such hearing may be adjourned the applicant or
appellant, as the case may be, does not appear when the application or appeal,
as the case may be, is called for hearing, the Tribunal may in its discretion,
either dismiss such application or appeal for default or hear and decide 1t on

merit.,

(2) Where an application or appeal, as the case may be, has been dismissed for
default and the applicant or appellant, as the case may be, files an application
within thirty days from the date of dismissal and satisfies the Tribunal that
there was sufficient cause for his non- appearance when the application or
appeal was called for hearing, the Tribunal shall make an order setting aside
the order dismissing the application or appeal, as the case may be, and restore
the same:

Provided that where the case was disposed of on merits the decision shall not
be reopened except by way of review. :

128¢ 61)11-3
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21. Ex-parte hearing and disposal of cases.- (1) Where on the date fixed f_
hearing the application or appeal, as the case may be, or on any other date to
which such hearing may be adjourned, the applicant or appeliant, as the case
‘may be, appears and the respondent does not appear when the application or
appeal is called for hearing, the Tribunal may, in its discretion adjourn the
hearing, or hear and decide such application or appeal ex-parte.

(2) Where an application or appeal, as the case may be, has been heard ex-parte
against a respondent or respondents such respondent or respondents may apply
within thirty days from the date of the order to the Tribunal for an order to set
it aside and if such respondent or respondents 4atisfy the Tribunal that the
notice was not duly served, or that he or they were prevented by any sufficient
cause from appearing when application or appeal was called for hearing, the
Tribunal may make an order setting aside the ex-parte order as against him or
them upon such terms as it thinks fit, and shall appoint a day for proceeding
with such application or appeal: _

Provided that where the ex-parte order of the application or appeal is of
such nature that it cannot be set aside as against one respondent only, it may be
set aside as against all or any of the other respondents also:

Provided further that the Tribunal shall not set aside ex-parte order of an
application or appeal, as the case may be, merely on the ground that it was not
served upon a respondent or respondents.

© 22, Application for review.- (1) No application for review shall be entertained
unless it is filed within thirty days from the date of receipt of copy of the order
sought 1o be reviewed.

(2) A review application shall ordinarily be heard by the Tribunal at the same
place of sitting which has passed the order, unless the Chairperson may, for
reasons to be recorded in writing, direct it to be heard by Tribunal sitting at any
other place.

(3) Unless otherwise ordered by the Tribunal sitting at the concerned place, a
review application shall be disposed of by circulation and the Tribunal may
cither dismiss the application or direct notice to the opposite party.

{4) When an application for review of any judgment or order has been made
and disposed of, no further application for review shall be entertained.

Page 77 of 123

.



BT e

[ —E8 3] R TGS ¢ SR

(5) No application for review shall be entertained unless it is supported by a
duly sworn affidavit indicating therein the source of knowledge, personal or
otherwise, and also those which are sworn on the basis of the legal advice.

(6) The counter affidavit in review application shall also be on a duly sworn
affidavit wherever any averment of fact is disputed. '

.23. Order to be signed and dated.- (1) Every order of the Tribunal shall be

signed and dated by the Members constituting the sitting of the Tribunal,
which pronounced the order. :

(2) The order shall be pronounced in dpen court.

24. Order and directions in certain cases .-The Tribunal may make such
orders or give such directions as may be necessary or expedient to give
effect to its order or to prevent abuse of its process or to secure the ends
of justice.

25. Publication of orders - The Tribunal shall get its decisions or orders
_reported, to be fit for publication in any authorised legal report or
Journal or such of the order of the Tribunal as are deemed fit for
publication in any authoritative report or J ournal or the press may be
released for such publication on such terms and conditions as the
Chairperson may specify by general or special order.

26. Dress of the Members and staff of the Tribunal.- The dress for the
Members of the Tribunal (including Chairperson) and members of the
staff shall be such as the Chairperson may specify.

27. Dress of the parties.- A legal practitioner or, as the case may be, the
presenting officer shall appear before the Tribunal in his professional
dress as prescribed for appearance before the courts and if there is no

such dress, then-

(2) in the case of a male, a suit with a tie or close coat or any other
customary dress of sober colour;

(b) in case of female, in a saree or any other customary dress of sober
colour.

28. Communication of order to parties.- (1) Every interim order, granting
or refusing or modifying interim relief or final order shall be
communicated to the applicant or appellant, as the case may be, and to
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the concerned ‘respondent cither by hand delj very or by Registered Post,
free of costs:

Provided that unless ordered otherwise by the Tribunal, a copy of the
final order need not be sent to any respondent who has not entered
appearance; '

(2) The applicant or, as the case may be, the appellant or the respondent
who is duly represented by an Advocate. or other authorised agent
requires a copy of any document, proceeding or order, the same shall be
supplied to him on such terms and conditicu}s on payment of such fees or

- costas may be fixed by the Chairperson by general or special order.

29. Inspection of records - (1) The parties to any case or their counsel may be
allowed to inspect the record of the case on making an application in
Form VI to the Registrar.

(2) Subject to such terms and conditions as may be specified by the

Chairperson by a general or special order, a person who is not a party to

the proceeding, may also be allowed to inspect the proceeding after
obtaining the permission of the Registrar in writing.

(3) The applicant or his Counsel or other authorised representative shall
pay such fees or charges as may be specified by the Chairperson by
general or special order for the inspection of the records of a case.

30. Working hours of Tribunal.- Except on second Saturday of month,
Sundays, and other public holidays, the office of the Tribunal shall,
subject to any order made by the Chairperson remain open from 9:30
hours to 17:30 hours of a day.

31. Sitting hours of Tribunal.- The sitting hours of the Tribunal shall
ordinarily be from 10.30 hours to 13.30 hours and 14:30 hours to 16:30
hours subject to any general or special order made by the Chairperson.

32. Seal and emblem.- (1) The official seal and emblem of the Tribunal shall
be such as the Central Government may, in consultation with the
Chairperson, specify and the same shall be kept in the custody of the
Registrar.

(2) The seal of the Tribunal shall not be affixed to any order, summons or other.
process save under the authority in writing given by the Tribunal to the
Registrar. :
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(3) The seal of the Tribunal shall not be affixed to any certified copy issued by
the Tribunal save under the authority in writing given by the Tribunal to the
Registrar, '

33. Language of Tribunal.- (1) The language of the Tribunal shall be English:

Provided that the parties to a proceeding before the Tribunal may file
“documents drawn up in Hindi, if they so desire:

- Provided further that-

(a) the Tribunal may, in its discretion permit the use of Hindi in the
proceedings;

(b) the Tribunal, hearing the matter may in its discretion direct English
translation of pleadings and documents to be filed;

(¢ ) the Tribunal may, in their discretion, make final orders either in
Hindi or in English.

(2) Notwithstanding anything contained in sub-rule (1), where a final order is
made in Hindi, and authenticated English translation thereof shall
simultaneously be prepared and kept on record.

34. Manner of giving notice.- The manner of giving notice under clause (b) of
- sub-section(1) of section 30 of the Act shall be as follows:-

(a) the notice shall be in writing in Form V; and
- (b) the person giving notice shall send a copy of the same,-

(1) to the person concerned against whom the order or award has been

- passed by the Tribunal or the Central Government or the State
Government or Union territory or the Board or Authority or Committee
dealing with the matters relating to environment or forests constituted
under the Act specified under Schedule I to the Act;

(ii) to the District Collector of the concerned District ‘where the cause of
action has arisen or the property damaged is situated or environmental
damage has arisen;

(iii) to the authority specified under sub-section (3) of section 7A of
the Public Liability Insurance Act, 1991 (6 of 1991).

1226 Il - 10
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35, Manner and the purposes for which amoﬁnt of compensation or relief ~
or restitution credited to Environment Reljef Fund shall be utilised:

(1) The amount by way of compensation or relief to the victim or
restitution of property and the environment, ordered by the Tribunal to
be paid shall be remitted to the authority, specified under sub-section 3)
of section 7A of the Public Liability Insurance Act, 1991(6 of 1991),
within a period of thirty days from the date of order or award or as
otherwise ordered by the Tribunal. p

(2) In the case of failure to remit the amount by the concerned person,
under sub-rule (1), within the time so specified, the District Collector of
the concerned district shall file a complaint, before the Court having
jurisdiction, under clause (a) of sub-section (1) of section 30 of the Act.

(3) The amount referred to in sub-rule (1), shall be credited to the
Environment Relief Fund under section 24 of the Act for utilisation
under any heads specified in Schedule II to the Act.

- (4) A separate account shall be created and maintained by the authority
referred to in sub-rule (1) for the purpose of receiving and disbursement
of the amount pursuant to the order or award of the Tribunal.

36. Procedure for disbursement of relief or compensation or restitution
of property damaged.- (1) A copy of the award or order or decision of
the Tribunal passed under clause (a) or clause (b) of sub-section (1) of
section 15 of the Act shall be transmitted to the authority referred to in
sub-rule (1) of rule 35 and the District Collector having local jurisdiction
for disbursement,

(2) The authority referred to in sub-rule (1) of rule 35 shall transfer the
amount so deposited in the Environment Relief Fund to the concerned
District Collector within a period of thirty days from the date of deposit.

(3)The District Collector shall arrange to disburse the amount of
compensation or relief and restitution of property damaged within a
period of thirty days of the receipt of the amount under sub-rule (2).
to the affected persons or victims of pollution or other environmental
damages arising under the enactments specified in Schedule-1, under
the heads specified in Schedule I1, to the Act,
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37. Procedure for disbursement of amount for restitution of
environment.(1) For the purpose of restitution of environment of such
area or areas, affected by pollution and other environmental damages
arising under the enactments specified in the Schedule-I to the Act, the
concerned Department of the State Government dealing with
environment and forests shall be the Nodal Agency for execution of
projects or scheme or schemes for restoration and remediation of
environment in accordance with the direction or award of the Tribunal.

(2) A copy of the award or order or decision of the Tribunal passed
under clause(c) of sub-section (1) of section 15 of the Act shall be
transmitted to the authority referred to in sub-rule (1) of rule 35 and the
Nodal Agency for disbursement.

(3) The authority referred to in sub-rule (1) of rule 35 shall transfer the
amount so deposited in the Environment Relief Fund to the concerned

Nodal Agency within a period of thirty days from the date of receipt of
the order of the Tribunal.

(4) The Nodal Agency shall execute such projects or scheme or schemes
by itself or through other Department or authority or agency of the State
Government or in such manner as may be directed by the Tribunal.

(5) The projects or scheme or schemes referred to in sub-rule (4)
prepared by the Nodal Agency shall commence within a period of one
hundred eighty days from the date of the order or award of the Tribunal.

(6) The Nodal Agency or other Department or authority or agency
referred to in sub-rule (4) may associate expert agencies, like, the State
Pollution Control Board or other technical institutions having expertise
in the formulation and execution of project or schemes for restitution of
environment, in accordance with the directions of the Tribunal,
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FORM i
[See rule 8(1)]

Before The National Green Tribunal sitting at ...........

MEMORANDUM OF APPLICATION/APPEAL
(Under Section 18(7) read with Sections 14,15,16 & 17 of National Green

Tribunal Act, 2010) '
Application/Appeal N’o ............ j T
Between:
L
2.
... Applicant(s)/Appellant(s)
And
L.
2,

.....Respondent/s

1) The addresses of the Applicant/Appellant/s is/are as given above for
the service of notices of this application/appeal and that of their
representative(s)..........ouueuniiueuneensiisiassne.

2) The addresses of the Respondent/s is/are as given above for service of
notices of the

application/appeal.............oiveeiiiineiieriniieeeese s eeeeee oo

3) The Applicant(s)/Appellant(s) above-named begs to present the
Memorandum of Application/Appeal against the order
dated.............. of ool Respondent/s on the grounds set-out
hereunder:
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I

Facts in brief:

1
2.
3
Grounds:
1.
2
3.
Limitation:
1.
2.
Prayer:
................................... S 1gnature y
Applicant(s)/ Appellant(s)
Signature of authorised representative of applicant(s)/appellant(s)
VERIFICATION
I..... T s T (Name of the applicant/ appellant) S/o, W/o, D/o
.................. , BEE eeieen..... Fesident OF L do
hereby verify that the contents of paras .......... ST TRp I L ...are true to my
personal knowledge and paras............... 7 SR believed to be true on

legal advice and that I have not suppressed any material fact.

Signature of the applicant/appellant
1226 62} 1)~ 11 . :
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| FORM 11 - "
[See rule 8(1)]

FORM OF APPLICATION FOR RELIEF AND COMPENSATION
(Under section 15, read with section 18(1), of National Green Tribunal Act,

2010)
Before The National Green Tribunal sitting at ...........
Application No.............., - R—
/
Shri / Srimati / Kumari -- Son of/Daughter of/Widow
of Shri who died/had sustained injuries in an accident op -
e at particulars in respect of accident and

other information are given below:

1. Name and father's name of person injured/dead (husband's name in case of
married woman of widow)

2. Address of the person injured/dead

RN ¥R — Date of birth ——-m-mmeemmas
4. Sex of the person injured/dead:

5. Place, date and time of the accident:

6. Occupation of the person injured/dead;

7. Nature of injuries sustained:

8. Name and address of Police Station in whose jurisdiction accident took
place or was registered:

9. Name and address of the Medical Officer/Practitioner who attended on the
injured/dead:

10.  Name(s) and addresses of the claimant/claimants:
11. Relationship with the deceased:

12.  Facts of the case:
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(Give here a concise statement of facts in a chronological order, each
paragraph containing as nearly as possible a separate issue or fact).

13. Grounds for relief with legal provisions:
14. Details of the remedies exhausted:

The applicant(s) declares that he/they has/have availed of all the remedies
available to him/them under the relevant rules etc.

(Give here chronologically the details of representations made and the outcome
to such representations with reference to the number of Annexure to be given

in support thereof).

15. Matters not previously filed or pending with any other court:

The applicant further declares that he/they had not previously filed any
application/appeal, writ petition or suit regarding the matter in respect of which
this application has been made, before any court or any other authority or any
other place of sitting of the Tribunal nor any such apphcatmn/appeal writ
petition or suit is pending before any of them.,

In case the applicants had previously filed any such application/appeal, writ
petition or suit, the stage at which it is pending, and if decided, the list of the
decisions should be given with reference to the number of Annexure to be
given in support thereof.

16. Relief sought:

In view of the facts mentioned above the applicant(s) prays for the folldwing
relief(s):- '

(Specify below the relief(s) sought explaining the grounds for such relief(s)
and the legal provisions, if any, relied upon). .

17. Interim order, if any, prayed for:

Pending final decision on the application/appeal, the applicant seeks the
following interim relief:

(Give here the nature of the interim relief prayed for).

18.  In the event of application/appeal being sent registered post, it may be
stated whether the applicant desires to have oral hearing at the admission stage
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and if so, he/she shall attach a self addressed Post Card or Inland Letter, at |
which intimation regarding the date of hearing could be sent to him. '

19. The applicant/appellant who is below the poverty line or indigent in
terms of the provisions contain in the order of Code of Civil Procedure, 1908,

shall attach an attested copy of proof of below the poverty line or indigent to
claim waiver of fee. -

20. Particulars of Banks Draft/Postal Ordef filed in respect of the
application fee. 4

21.  List of enclosures:
1.
o
Signature of the applicant(s)

Signature of authorised representative of applicant(s)

Date:
Place:
; "I | FORM i1]
[see rule 8 (4)]
RECEIPT SLIP

Receipt of the application/appeal filed in the National Green Tribunal Sitting
i1 P pom— byShri/Kum/Smt...............ccoooiviiiiii

Residing at .................oooovimnin i is hereby acknowledged.
Dated:
For Registrar
The National Green Tribunal
< Place of Sitting
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FORM 1V
[See rule 10]

BEFORE THE NATIONAL GREEN TRIBUNAL SITTING AT ....uvvree

Application / Appeal No............. S
............................................. Applicant(s)/ .Appeliant(s)
Versus ‘ :
............................................. Respondent(s)

The papers filed in the following cases have been found on Sctutiny to be
defective. Hence, it is hereby notified that the applicant(s) / appellant (s) /
Respondent(s) or his/their Legal practitioner is/are required to rectify the
defects in the Registry itself if they are formal in nature or to take back the
papers for rectification of the defects and representation if they are not formal
in nature, within the time shown against each case.

SL Diary No./ | Papers/ By whom | Defects for | Time allowed
No | Application/ | documents | defects are | rectification | for
Appeal No. | in which to be rectification/
defects are | rectified representation
notified
1 2 3 4 5 6

1

2

3

Dated this,... . csssmimssyes sy day of cuwesmeremmommmenntonns 20...0cinn.

Signature of the Registrar or

) Authorised officer
1226 G1[li-12
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FORM V
{See rule 34]

FORM OF NOTICE
By registered post

Acknowledgement due

.............................................................

-----------------------------------------------------------

..........................................................

---------------------------------------------------------

---------------------------------------------------------

Notice under Section 30 (1 ) of the National Green Tribunal Act, 2010

Whereas an offence under the National Green Tribunal Act, 2010 has

been committed/is being committed
VWO (2) I/'we hereby give notice

of 60 days under section 30(7) of the National Green Tribunal Act, 2010 of

my/our intention to file a complaint in the court
BRI 00051 snsssnmsrasanssmnans DOV (2) for violation

of section. ....of the National Green Tribunal Act, 2010.

In support of my/our notice, I am/we enclosed the following documents
(3) as evidence of proof of the National Green Tribunal Act, 2010.

Signature(s)

Explanation:

1) In case the notice is given in the name of a Company, documentary
evidence authorising the persons to sign the notice on behalf of the
company shall be enclosed to this notice.
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Company for this purpose means a company defined in explanation to
section 27 (1) of the Act.

2) Here give the name and address of the alleged offender. In case of a
manufacturing/processing/operation upit,  indicate the
‘name/location/nature of activity etc.

3) Documentary evidence shall include photograph/technical reports/health
report of the area, etc. for enabling enquiry into the alleged
violation/offence. | _ -

FORM VI

[See rule 29]

............................................. Respondent(s)

APPLICATION FOR INSPECTION OF DUCUMENTS/RECORDS

I hereby apply for grant of permission to inspect the documents / records in the
above case. The details are as follows:-

|. Name and address of the perso
seeking inspection :

2. Whether he is a party to the case/
his legal practitioner. ¢

3. Details of the papers / documents
sought to be inspected

4. Reasons for seeking the inspection :
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5. The date and duration of the
inspection sought

6. Whether any fee is payable and if
So, the mode of payments
Place:

Date: APPLICANT

Office use:
Granted/Rejected inspection for hougk on

Registrar

[F. No. 17(19)/2010-PL (NGT)]
Dr. RAINEESH DUBE, Jt. Secy,

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Dethill 0064
and Published by the Controller of Publications, Delhi-110054.
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Annexure-2

1|54

MOST URGENT RTI1 MATTE
Mr. Vishwaroop Vishwas Ji,
Executive Engineer PWD

Electrical MaintainsDivision M 253,

2nd floor C wing Delhi Secretariat New Delhi 1 10002. W ,ydﬂ/
za@ﬂw
v ,:;‘Ec:r::‘; o 1)

WD Govl. ol Delhi

Sub :- Application for Information under RTT Act 2005. < Ff. lﬁ’:-“ WY 53 [END 1253

| S chivaliyd

1. Kindly provide is any land has been allotted or Permission by Executive
Engineer PWD Electrical Maintains East Division M. 253 Mr.
Vishwaroop Vishwas Ji . Public Work Department Electrical Maintains
Division M 253, 2nd floor C wing Delhi Secretariat New Delhi 110002,
to private Electr icity Company BSES Yamuna Power Limited, to install
Heavy High Voltage 33000 KW Number of 4 Electrical Transformers
Sub Station at MCD Park covering all area of MCD park which is
situated besides Shyama Prasad Mukherji T.B. Hospital at Patparganj
Village chowk East Delhi .110091 of MCD ward No.I12E kindly provide
complete details in this regard.

2. Kindly provide a copy of such any land has been allotted or
Permission letter and designation of the officer who gave such
permission to private Electricity Company BSES Yamuna Power
Limited, to install Heavy High Voltage 33000 KW Number of 4
Electrical Transformers Sub Station at MCD Park covering all area of
MCD park which is situated besides Shyama Prasad Mukherji T.B.
Hospital at Patparganj Village chowk Fast Delhi 110091 of MCD ward
No.12E.

3. Kindly provide is Execcutive Engineer PWD Electrical Maintains
East Division M. 253 Mr. Vishwaroop Vishwas Ji . Public Work
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Department Electrical Maintains Division M 253, 2nd floor C wing
Delhi Secretariat New Delhi 110002, has any power to allot any land or
give permission to private Electricity Company BSES Yamuna Power
Limited to install Heavy High Voltage 33000 KW Number of 4
Electrical Transformers Sub Station at MCD Park covering all area of
MCD park which is situated besides Shyama Prasad Mukherji T.B.
Hospital at Patparganj Village chowk East Delhi 110091 of MCD ward
No.12E. kindly provide complete details in this regard along with the
copy of such law under which Executive Engineer PWD Electrical
Maintains Sub East Division M. 253 Mr. Vishwaroop Vishwas Ji .
Public Work Department Electrical Maintains Division M 253, 2nd
floor C wing Delhi Secretariat New Delhi 110002.. has power to allot
any land or give permission to any company to install any transformer.

Note. kindly provide all the reply along with my questions in it and with
all the related documents with the authorized stamp of concerned
department and signature of authorized person this information asked
for are most urgent.

As RTI fees 10/~ Rs Is Sleep Enclosed. OB Pyaked- “l\ 9% 8}
Sanjeev%r'

B - 94 Gali No. 10, Shashi Garden

Patparganj Village Delhi- 110091.

Mo — 9136423998.

Page 93 of 123



\ vt rora @9 el e

S ®

Vg GOVT. OF NATIONAL CAPITAL TERRITORY g
/5",3& i ' OF DELHI _SIROTIGTEO
Azadii, LT
At paphotsav PUBLIC WORKS DEPARTMENT
wratern wrfurasaf (do) . omczor%%mz&%gg ;?El?ji%‘};ﬁ
ofrofio, wrfifgT dsdwdga ago Hsd (ur—253) ; : ELECTRICAL MMNTE‘.:ANCE
freell weaR) R, et PLAYERS BUILDING & EAST
( ) e . GNCTD, 2" FLOOR, C WING,
argo Mo weE, TEfAwd— 110002 Jale DELHI SACHIVALAYA

. 1.P. ESTATE, NEW DELHI-1 10002
QRTY : 23392199 WA : 23392199 “PWID- _ L bl

T3 %026 (RTIy@I0aM0d0 ahofofogH—253/2022-23/ 1050 ﬁ?ﬁ"cﬁ:—l‘&w:‘%m;

Ao,

Shri Sanjeev jain
B-94, Gali No.-10,
Shashi Garden,
Patparganj Village,
Delhi-110091

Sub: Application for information under RTI Act 2005

Ref.: Your letter No. NIL dated 07.10.2022.

Sir,
With reference to the above subject it is to inform you that the reply for information
asked by you are as under:-

S. No. Seek Information Reply

1. Question No.-1 No any Land has been allotted or permitted by the
Executive Engineer (E) PWD, EMD, M-253, Delhi-110002
to installed any Heavy High Voltage 33000 KW by BSES
Yamuna Power Ltd. at the Location you asked.

2: Question No.-2 - -NA-

[ 8. Question No. -3 -NA-

The Superintending Engineer (East), PWD Circle (M-22), Room No. - C-218, 2nd Floor is
the first appellate authority for this information.

@g,%—.

Assistant Public Information Officer
Maintenance Division M 253,

Public Works Department

Delhi Secretariat, 1.G. Stadium,

New Delhi-110002
Copy to information for:-

1. Assistant Public information officer, PWD (East), circle M-22, Delhi Secretariat, New Delhi-

110002, /

Assistant Public Information Officer
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“ Public Authority

Registration Number

Date of Filing
“ Name
Gender

Address

Pincode
Country

State

Status

Pincode

Phone Number
Mobile Number
Email-1D

Citizenship

“Is the Applicant Below Poverty

Line ?

Annexure 3

Public Works Department (PWD) - Engineer
in Chief

PWDEC/R/2022/60181

14/07/2022

Sanjeev Jain

Male

B-94 GALI NO-10 SHASHI GARDEN , Mayur
Vihar patpar gan]

110091

India

Delhi

Details not provided

Details not provided
+91-9136423998

+91-9136423998
sanjeevjain|dot]|b94|at]gmail[dot]com

Indian

No

((Description of Information sought (upto 500 characters) )
Description of Information Sought

I. Kindly provide is any land has been allotted or Permission by Executive
Engineer PWD Road East Division M. 212 Mr. Amit Kumar Singh Ji .
Public Work Department Ramesh Park near Shaker pur Police Station
Pusta Road East Delhi 110092. to private Electricity Company BSES
Yamuna Power Limited, to install Heavy High Voltage 33000 KW Number

of 4 Electrical Transformers Sub Station at MCD Park covering all area of
MCD park which is situated besides Shyama Prasad Mukherji T.B. Hospital
at Patparganj Village chowk East Delhi .110091 of MCD ward No.12E
kindly provide complete details in this regard.
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2. Kindly provide a copy of such any land has been allotted or Permission
letter and designation of the officer who gave such permission to private
Electricity Company BSES Yamuna Power Limited, to install Heavy High
Voltage 33000 KW Number of 4 Electrical Transformers Sub Station at
MCD Park covering all area of MCD park which is situated besides Shyama
Prasad Mukherji T.B. Hospital at Patpargan] Village chowk Fast Delhi
110091 of MCD ward No.12E.

3, Kindly provide is Executive Engineer PWD Road East Division M. 212
Mr. Amit Kumar Singh Ji . Public Work Department Ramesh Park near
Shaker pur Police Station Pusta Road East Delhi 110092. has any power (o
allot any land or give permission to private Electricity Company BSES
Yamuna Power Limited to install Heavy High Voltage 33000 KW Number
of 4 Electrical Transformers Sub Station at MCD Park covering all area of
MCD park which is situated besides Shyama Prasad Mukherji T.B. Hospital
at Patparganj Village chowk East Delhi 110091 of MCD ward No.12E.
kindly provide complete details in this regard along with the copy of such
law under which Executive Engineer PWD Road East Division M. 212 Mr.
Amit Kumar Singh Ji . Public Work Department Ramesh Park near Shaker
pur Police Station Pusta Road East Delhi 110092, has power to allot any
“land or give permission to any company to install any transformer.

Note. kindly provide all the reply along with my questions in it and with all the
related documents with the authorized stamp of concerned department and
signature of authorized person this information asked for are most urgent.

-~ Concerned P10 P10, East Road Divn.

Supporf_tll:_l_g document -+ Supporting document not provided
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01122152050 & &b OFE-21210380 Bl cepwddellim2 126 gl com

Not SARTIYPWD East(Road)/M-212/ (q2e = Dated: OB (08 [FTL L

Sh. Sanjeev Jain,

B-94. Gali No.10, Shashi Garden.
Mayur Vihar, Patparganj.
Delhi-110091

foay— Sh. Sanjeev Jain, § a1 Afrer aifdifran—2005 @ wWog 6 Suwve 3 & 3fcld urd
M (Online ID- PWDEC/R/2022/60181 ) % aiftsa o« & wde A |
- 3 Brafery B ifFamga aiRodloas wity @1 fafdr 25 /07 /2022
HEITY, '
YURIGT IIR0TI03ME0 & g A snudl [fud o oman 2 6 3w Aew swfem & srd

Tusd e s, A @ wrafay @ i) SEEd @ R 3w s wrater @ gae e
UHR B
1. g HAed @Al @ @R0 Private Electricity Company BSES Yamuna Power Limited @1 5 @
@I ofs gifed & g & 7 ol B2 wiitvm € g #)
2. B9 W0 1 B TATE D IR AN T B |
3. wrdurerd I, e VS Wed, Aififl © uw ARl yer @ A et B @1 iferR
TE B |

g W A oud ge qfud e oran 2 f anu 3w wnfew @ ewan rara 9 Wve T8 & N
sy freifRa e @ erarta RTI Act 2005 & SR vem ofie iy 0 e anfiel Frrm m )
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fuarety, fEeei—110002 werm ardieiy i) & " 4
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Wyt
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“
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1/10/23, 1:21 PM Gmail - Re : (Land Grabber) BSES yamuna power Ltd. GRT YFTIR & ¥U3 T4 338 7Y J TRHR] Uft] TR FHooll 3 Electrical Tran...

M Gmail SANJEEV JAIN <sanjeevjain.b94@gmail.com>

Re : (Land Grabber) BSES yamuna power Ltd. §RT YBTIR & $Ud TF 3dY U §
IRBRI YT YR Hoall B Electrical Transformer TH 3R Indraprastha Gas Limited,

PNG Gas &1 UI$Y AT & &9 Chamber Box & ®RU HfI® & 9gd S8 gIGHT 811 WX
STdT 1 SFTHTA D1 g1 & 99719 UF JR&T & dgu 7 !

BYPL.Customercare@relianceada.com <BYPL.Customercare@relianceada.com> Fri, Feb 26, 2021 at 6;:,3'\}'

To: SANJEEV JAIN <sanjeevjain.b94@gmail.com>
Annexure 4

Dear Sir,

This is with reference to your emails addressed to Department of power Govt of Delhi and DERC reference letter vide No
F.7(24)/DERC/2021/BYPL/5662/2596 , in this regard first of all we strongly deny all the baseless allegations mentioned in
the complaint and would like to reply in detail as below :

Regarding BYPL substation installation near Shyama Prasad Mukerjee Hospital , the same has been installed after
discussion with Hon’ble Dy. Chief Minister who is sitting MLA of the area and with concerned Councillor of the area. The
substation has been installed on the backdrop of various power supply related complaints from local residents and also
from Hon’ble Dy.CM and Councillor itself.

The existing Sub station in Patparganj Village is overloaded to the maximum capacity (>90%) specified by the Hon’ble
Commission and it is technically not feasible to cater the rising energy demand of the area with existing substation
capacity. Thus the new substation has been installed in the greater interest of public after rigorous follow up with the
above cited authorities. Hon’ble Commission through the provisions of its supply code empowered BYPL to approach
concerned land owning agencies ,local authorities like MLA , MP, Councillor etc for any space requirement in
establishment of new electric substations needed to cater rising energy demand. Hence the installation of Sub station at
the mentioned location is strictly in compliance with DERC Supply code and regulations 2017.

Also the land grabbing allegations on BYPL does not hold true as installation of Electric Substation does not confer any
land ownership in favor of BYPL and the allotted land continues to be under the ownership of the land owning agency /
authority.

Regarding the corruption related complaints on BYPL officials we strongly deny the allegations as they are baseless
without any substance. Also no specific details to support such allegations has been provided in the complaint.

Thanking you and assuring you best of our services at all times.

Yours Sincerely

BYPL Customer Care

Note: -

Kindly click on the given link to register your WhatsApp no. & Email ID to get updates on your electricity connection &

latest BYPL schemes.
http://byplws.bsesdelhi.com:8076/

¢ You can now register No Power Supply complaints, make a request for New Connection, Pay your bills through BSES
Mobile App which is available on the iOSApp Store and AndroidPlay Store. BSES mobile App is available free of cost.

o Register for SMS alerts to get bill details, Payment acknowledgement & Power outage notification. Type SMS space
<CA Number> space <Mobile Number> and send it to 5616108.

» Register for E bill to view your coloured electricity bill, on the go. Type <EBILL > space <9 Digit CA number> space <E-
Mail Id> and send it to 5616108.

e For Power Supply and Billing related issues, you can reach us through 24X7 toll free helpline 19122

https://mail.google.com/maiI/u/O/?ik=47af5d9d77&view=pt&searcrEaaQ@mg§i@ﬁ1s];2’/&A169276288979142291O&simpl=msg-f%3A16927628897... 1/2
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* If you are not satisfied with the response/resolution provided, you may approach CGRF/ Ombudsman. Condition apply.

The information contained in this electronic message (email) and any attachments to this email are intended for the
exclusive use of the addressee(s) and access to this email by any one else is unauthorised. The email may contain
proprietary, confidential or privileged information or information relating to Reliance Group. If you are not the intended
recipient, please notify the sender by telephone, fax, or return email and delete this communication and any attachments
thereto, immediately from your computer. Any dissemination, distribution, or copying of this communication and the
attachments thereto (in whole or part), in any manner, is strictly prohibited and actionable at law. The recipient
acknowledges that emails are susceptible to alteration and their integrity can not be guaranteed and that Company does
not guarantee that any e-mail is virus-free and accept no liability for any damage caused by any virus transmitted by this
email.

https://mail.google.com/maiI/u/O/?ik=47af5d9d77&view=pt&searckEa&Q&w9%i@ﬁ1s¥2’/&A169276288979142291O&simpl=msg-f%3A16927628897... 2/2



Annexure 5

011-22754649

Municipal Corporation of Delhi
O/o The SMO In-charge
Dr. SPM Chest Hospital
Patparganj, Delhi- 110091
spm.mcd@gmail.com

=

Azadiy,
Amrit Mahotsav

No. DR.SPMCH/PPG/MCD/2022/D- 44 ©

Dated 3/ .10.2022

e & HUFER AP 2005 F Ieddld TE g@rT HE A STEHR Mrgar AeAfafad &

&. . EECH IR

1. | &Fe @ foowr @ & 12 § & a1 @ | R e & FITeR, SR Pes &
wHlE HE@S A IETA & HECE | GO FAARAl w1 FEed vd AR
e &, aregarer, . B, wqia | R @ ads e ST earEr yare gast
fasmr, R e ween Bl | 9 3eudre & SEcedd & SET ae gu
TG FaCH & §U § §H diecowd @ ¥ | s wefeuad @15 o SeeY ST
s G AT a5 AR F WY F AR | AT YWIE  H@Sl A¥E  IFTdS A
oA &1 FIER vd AR T & oS | dafeud e R |
FHARAT &1 FRTET, TR AIH F U
a5 et wafed wofr g8 & ar it g9 e A
oY fAERor & WY SAHR &Y S0 |

2. | MR BT a$ . 12 § F o o | ST W WG H@ell WE e
YHIE @S A HEdAre dircodd o O HIr a3 did g foad @y & v
mmaﬁygmmmﬁw s 8 Aee 3egard & HOHER a7 7
T geF R 1 a3F ard IR R [ | @ dmar |
gk @ aSE At UE & & AT A & 3
aX #H SR & ST |

afy it WS & 7 SR § HGSE G & Al SRR WIS @ & 30 Rt & v A
el HOE @ WS F dHd § |

gud Fdreiy HfawE-

Addl. DHA- 4 (Personnel), et e et
18a1 e, 3. AT YHIG H@SH TAfa® He,
FaTEY e Ag® AT, 75 e - 110002

\/H'Gﬁa'ﬂa

#1-94, arehy &, 10, Af aEA
graraia ey - 110091
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MCD’s Delhi Environment Municipal Corporation Service Office
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1/11/23, 12:55 PM

Palllie @rieveimnee

[Blomitorimg xStz

Untitled Page

r Grievance Status

* Enter Grievance Number 2021103140 An nexure 7
Mobile No. 9971019769 OR E-Mail ID. [ submit |
Grievance No 2021103140 Date of Grievance 09/09/2021

Complainant Name Rakeshkumar Contact Nos. (LandLine),9971019769(Mobile)

Category

Online Entry by Citizen ::

Complainant Address

145 Patparganj Village Delhi91 Near Shyama Parshad Mukerjee EDMC Dispansary.

E-Mail ID

rrakeshkumar60@gmail.com

Grievance Details

SuB Stop the digging of Govt. Road regarding Illegally, Unauthorized digging the road without the
EDMC, illegally loss to property to EDMC (Delhi) Govt.in front of my House No. 145 Patparganj Vill:
110091 (Near EDMC) Shyama Prasad Mukherji Dispensary. TBSES YPL fixing the transformer in pa
lying Indian oil gas Pipe line in park. it is very dangers to people.It is violations of Land Policy. LG (
competent Authority, without the permission of competent authority, encroachment of Public Park.
underground pipeline lying in park underground the Transformer fixed by illegal act No clearance o
This corruption was made by MCD deptt. But Delhi Govt will be responsible if any mishap ping witk
Kindly remove transformer immediately, from Gas Pipe line chamber, in the interest of Public. It wz
illegally, unjust ice, against the Rules.

Grievance Site Address

145 Patparganj Village Delhi91 Near Shyama Parshad Mukerjee EDMC Dispansary.

S.No. Department|Locality Action Taken Status |Contact Details Citizen Feedback
1 MCD EAST |PATPARGAN] 14/09/2021 Disposed |Satish Kumar Kataria Not Contactable
VILLAGE 2021103140 NC/ this
Please check Superintending Engineer 2 switch off :: callerl? :
L 9717788049 10:51:38
attachment file. seshdsouth2@gmail.com
2 MCD EAST |PATPARGAN] ForwardedSURENDRA SINGH
VILLAGE -—--
-- Supdtg. Engineer
22303181
seishdsouth@gmail.com
3 MCD EAST |PATPARGAN] Forwarded|Ms. VANDANA RAO
VILLAGE -l
-- DEPUTY COMMISSIONER
66667304
dcshahdsouth@gmail.com
4 MCD EAST |PATPARGANJ Forwarded|sh. Vikas Anand
VILLAGE -—--
-- gromcde
01122144122
commissinoredmc@gmail.com
5 DC EAST PATPARGAN] Forwarded|Mr. Anil Banka
VILLAGE -—---
-- DM East District
011-21210862
dceast@nic.in
Enter/View Complainant's Remarks
Please do not use the special character(~, *, !, ¢, ~, *, {, }, [, 1. |, <, >, ", --) for entry
(Description may also be entered using any Unicode compliant Hindi font.)
S.No. Entry Citizen Remarks Ui
Date D¢
1 13/09/2021 But Delhi Govt will be responsible if any mishap ping with people . Kindly remove transformer immediately, from Gas Pipe line chamber, in the interest of Public. It was fixed -
illegally, unjust ice, against the Rules. No ATR Submitted .
2 21/09/2021  |This corruption was made by MCD deptt. But Delhi Govt will be responsible if any mishap ping with people . Kindly remove transformer immediately, from Gas Pipe line
chamber, in the interest of Public. It was fixed illegally, unjust ice, against the R
3 23/09/2021 Delhi Govt will be responsible if any mishap ping with people . Kindly remove transformer immediately, from Gas Pipe line chamber, in the interest of Public. It was fixed
illegally, unjust ice, against the Rules. No ATR Submitted

https://pgms.delhi.gov.in/grvcitizenstatus.aspx
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- |

Disclaimer: Designed, Developed and Hosted by National Informatics Centre (NIC)
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PGMS No. 2021103140

Applicant Name:- Rakesh Kumar

Address:- * 145, Patparganj Village, Delhi-91
Mob. No. 9971019769
Subject:- Regarding illegal digging of road.

In this regard it is submitted thaf BSES has been stopped to carried
out the road cutting at the road near SPM Chest Hospital on 06.09.2021.
But during inspection on 13.09.2021 it was noticed that BSES has made the

cut and install the transformer. During the holidays on Saturday & Sunday

i.e.11.09.2021 & 12.09.2021.

Accordingly, BSES has been asked by this office letter no. EE(M)-
I\V/Sh.(S)./2021-22/D-499 dated 13.09.2021 to remove its services or
obtained the permission for the same.

In view of above reference-may be closed on the part of this division.

Submitted. ple-ase.

| b
EE{M} ij&h’l-f/ (S) ;v%{

SE-11/Shah.(S)
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EAST DELHI MUNICIPAL CORPORATION
OFFICE OF EXECUTIVE ENGINEER (M)-IV
SCHOOL BLOCK SHAKAPUR, DELHI-92

SHAHDARA SOUTH ZONE -

" No. EE(M)-IV/Sh.(8)./2021-22/ p- [ ;)% | Dated: [ 3. &~

To,
Dy. General Manager (P&C),
BSES Yamuna Power,
S/Sin. No. 15, |.P. Extension,
Patparganj, Delhi

- Subject:- . lllegal road cutting of road near SPM Chest Hospital, Patparganj by
BSES Department. -

Sir,

_ A road cutting was found in program on 06.09.2021 near SPM Chest Hospital

which was ‘stopped 't_)y our department. However, during the area inspection on
13.09.2021 it was found that the transformer was fixed and rest of the road cutting work
was illegally carried out by BSES on holidays ie. 11.09.21 & 12.09.21 without the
permission of EDMC.

~ Kindly take permission for the above mentioned work or get the transformer
removed at the earliest otherwise action will be taken by EDMC as per the provisions of
DMC Act.

L___gr-’—a-é___\
Executive En"g'i’nléé'r_(f\ﬁ)'-'!V--"-’."__:_.-f_?; L
Shahdara South Zone
. Copy to:- ; ; :
1. SE-II/ Sh. South for kind information.
2. AENE to pursue. ‘ \
- N gl

EE(M)-IV/Shah.(S)
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. Annexure 8

Egst Nelhl Mnmriﬂml Cmpmam:m"l
l‘ih.u ol tha Asgletar C“Hiﬁl‘ﬂ”..ilﬂlil"l ‘
Shiahdara ($6uth) Zone, . - ,
Mear Karkardooma Court; Shahdarg Delll-32 - |

~ i (A

Shri/&mu., , 9—47?5‘ " vt
o %fmﬁ‘o%zo,ﬁﬁﬁaﬂg—

R ,T.:ng—«ff.,caffvfz

I'th- .

Sle/Madain,

L

=

Please refer Io ymn apphcutiun vlele 10/, fﬂi*f’%@/ﬂyﬁﬂffumd

[f,/@‘lﬂi- Under Right Lo Inform; nlnn ALL, 2008,

The mqmml lnfn:rmnon ollbmmml by the . ..S&/ﬁ"l.[f’ : spssmpEraay 15

enc hu-d herewlth for your Informcn.lun If you are not 5dLihill~'r.l wth the rep!v you mw

app‘-ui before 1 AppL.HuLL. Anthmlty lb. Ikputy Cc:-mmllulonw, Sl’ldhddm (;ouLh)

Zane,

. Aaistk. Commlssionar/ PO

Shahgara (South) Zone
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Annexure 9
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MCD’s Delhi Environment Municipal Corporation Service Office

Note:

The video of all the properties of MCD that are situated outside the
complex of Dr. SPM Chest Hospital, Municipal Corporation of Delhi at
Patpar Ganj Village chowk is being sent via E-mail along with the
Rejoinder Affidavit and other Annexures.
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Annexure 11

ENT—

2.3
Feet

GREEN
AREA

Small Tree &
Plants

SUB STATION

IGL Gas Chamber Box

E M PTY S PAC E (6 Feet x 6 Feet)

A

SUB STATION

GREEN
Big Tree AREA

Hand Pump &
Plant

/

e

IGL Gas Running PipeLine Chamber Box
Area- (6 Feet x 6 Feet)

BOUNDARY WALL HT. 2'-6"

WITH 2'-6" HIGH MS RAILING

PLAN MCD PARK PATPAR GANJ CHOWK
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Annexure-12

(M
JI11 (SR

LY el
110881 BUSRRpY

Note:

The video of such approved/sanctioned covered area of the building that
Is situated at Patpar Ganj Village Chowk opposite to Dr. SPM Chest
Hospital is being sent via E-mail along with the Rejoinder Affidavit and
other Annexures.
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SU SATYR HeledT S, =) %\ \3\3 P

feeeht gferw s¥e fefRae
HeTach WroTe qR 3¢ faeeil 110092,

%ﬁqwaﬁwmﬁﬂﬁﬁwwmﬁﬁﬁq%wmm
mmwﬂ?wﬁmﬂuﬁaﬂmaﬁwﬁ%ﬁaﬁﬁaﬂé
2ft pTeaTS N} sfaTal b FRTE T8 &1 T8 ¢,

Wﬁ'ﬂﬂ%ﬁﬂ?iﬁmaﬂ%ﬁuﬁﬁaﬁﬁsﬂiﬁqﬁwﬁ?
Eﬁ'ﬂ'ﬁ'ﬂ 3| Iy A D fRAATE Hon'ble National Green Tribunal Court A
Tdh ATRIGT 559/2022 Sanjeev Jain v/s Delhi Municipal Corporation, BSES
Yamuna Power Ltd., Chief Sectery ol Delhi Govt, Commissioner of Police
Delhi, and Other ¥ fAW® AT B H 23 fawr $ gAarg d Sid
FHAE gRT Ruie s P g A 3R T Respondents P AT 'ﬁ‘ﬁﬂé 5
Rgar @ FIE A TNt IR Repis & wry HIE & 9 g & e
AT B¢ g1 e T E.

IS drdv[q AT BIE P AT BT ragerl & BU Respondent No 4,
fyorell $U-l BSES Yamuna Power Ltd. ufd @9 3mHY MCD Park H
RGBT a8P A BTH B TG ©

Wﬁ%&mwﬂ%mwuﬁ?wmmﬁaﬁ?ﬁ%ﬁaﬂﬁ
¥ IR Y 3T b 3 U H R WY 99 TeT W e U 3R FO Bl
frg e Y ForeTel B e a1 TaT ®

T2 it § 3ei o= fhdt fd= mep Park & GO B & T | A
ST & doq & o WHRI ddf Dl faorelt Hu-t & FUBRT Amer jeet
singh, Naveen Vats, 3Ot HUAT & Glf\mﬁ'q)f +1Ed| T A an |t
wﬂaﬁﬁﬁaﬁwuﬁ?ﬁmmﬁmw%ﬁaﬁwﬁ%
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I Rrad T A I B¢ gRT 94918 T8 HA A o Ruie # wit
BT 3 B SBR Rae? B A TH 4 8.

= a8 BT RIS gt wrdiemslt Ao & 98d MCD Park & Wgd
fire™ @ e & dgd Respondent No 4, fstell $UAT BSES Yamuna Power
Ltd. ¥ gTRT T T 78T & ART oo e @ o wrta &1 &) garg &
IR AEET BIE @) AR PP RPN WUl Bl A FA ud
THI WU BT THAE I 3R A PIE I @ga-1 A Bl
et urTeit o garewn gof fepar e,

A o7 UEd W TRHTE MCD Park @ WU S THAT Uga™ Td Hufd
B A1 P Y B Rreprad uF e g S R I TP W
3TTP TAUTT ERT SireTa® B8 W gebaT Srdial & faeme gof =& foar
a1 & T 3R Frded § s g Rreraa 1 Hifikar §3 dd T gwe
ol Y g FAAT & ST,

Udiq

olla
(RTT Activist)
B -94 el AR 10, T=h IS
TeUSIS fael -110091.
Y. - 9136423998,

=
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Ve arem
YT TS d R
s fefae vR fasR w1 2,
et -110092.

u:ﬂa?ﬁmatg, x
gvc fawett | 10092! 0/

wgled,

o ot S (RTI Activist) T T fRIGR T OFF UdT B -94 Tl FoR 10, 22t
ST YeusTol feceht 91. H XgaT § famld 07.11.2022 I 1.45 am & & UM
STsl S8 SR & YHIP bl SATATST 3173 dl HA TR & F16R o b aXarel W PD
3T BHATERI gRT 98 § TR I B fhaT 77 3R TR OR & S8 Wa] R
TS FaR DL 14 CF 8012 BT TR TS Y &ifoird H= IehT Ules &1 Qi dre
faar & I gy g gAY e R RR W @13 gt Mt Uiy R bt
Wmmmwﬁﬁsﬁﬁmﬁmwﬁaﬂﬁﬂaﬁ 10.08 amﬁﬁﬂmm
FH 100 7R WR DI DI geT B! ATHBRI ol Hidb R Yfery dheld 1 &1 gfery
g1 7S Td YT Ufed TR & 10 88 Hiead ot TG UTd Iq1ed Sff, Hids IR 31U
T3} e BT Y3 BR HIsH §id B ge [ AHEHRT &t iR Hidh WR Br3H
ST T T 3THR T bl G- foar,

R 3R W gRER & &  ARA & forg e 03.10.2021 &I 03.00 am &
3T 3, SGHTRI A Tpel TR MR TR OR TR 8 -9 IS MeAlaR’) D o arad
A9 Rl yfera sfteR,, IU Smgad, 1 wH} uigd AR Ud Ug HAl & fRrerd
f&g&‘%ﬁmﬁﬁﬁﬁmﬁﬁﬁ%\ﬂ'ﬁ% Page 1 to 2.
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N W g8 SIFTaar geen &t fqures, & gd fArm ume, et faesy, @
froret U BSES YAMUNA POWER LTD. & CEO', VP, SfE®GIRUIGRI
UeTSYiS A UR Rast MCD Park TR TRBTHT a1 3§ ool el gofl & fordes!
T R wer fur § Riemd #1 g3 g IR IR Frm ard w g Il &
ERT AU IRBTAT AP A Hooll B & AT Th YHGHT Aav 559/2022
National Green Tribunal Court ﬁmﬁquﬁgmu—gm
T B BHAT 3G AV FW 5HAT B o9 | ARA & e 59 9t & gy
HIATSITIBT S .

AT 3o Frdes & 91 W ok | ufvar 5t sara &t ¢ gRan &1 3=
it gRan &1 Wy & gaem frar we o fesdt off swor | efiv WY
TRaR F ST gaTHd I8 3R Wi § # i WY uRar wR +13 f
STHTE # E1 g & Ot 39 9l & e g uoft o g R B

A Toftg O oM &9 & 1Y g Rrevrad @ 81 § v Frde g B
HT urRTel W gaenT g6l fdar ST,
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(RTE Activist)
B - 94 T} &% 10, =i} US4

YU fewel 110091.
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EASTRELHE )

N.C.R
NON CONGNIZABLE OFFENCE INFORMATION REPORT -

in respect of Non Cognizable Offence
(Under Section 155 Cr.P.C)

1. 91, 311X,
araS g sruxrer o gEar ol
sEAY sy ¥ ey §
(afefa e 155 0.9
PS(ATT):  PANDAY NAGAR District{fsrem): EAST
NCR No(3raa spaw nide 4y . 00702022 Date(Rwia): 07/11/2022
1. Acts & Sections of Law{@r & rafam wi wmard):
1S.No (.37 Acts(aifirPram) Sections(ATG)) o
- PC 1860 — 42T
2. Plagg of occurrence(m WY .
{a) Information Received at P.S. (& we win Date {fotm®) « 0701152622 Thave {33530 0 120 fws
{b) Generat Diary Reference({WTHfa fmmmwmam) ;. 6.0, No. {CSrmar §.0:.086 G.0. Do Vim s (Crmerrar PETRAT): 07/11/2022 18:53 hrs

{c) Occurence Date Time Range [dc-T feotia wma dint: FROM: 07/11/2022 01.45 fs TG 37020028 10 M8 heg
{d} Place{TaTA);

3, Name & Resldence of Comptainant {8 rzamal &1 am sl am):
Name{dm)y: SANJEEY JAN

Addresy ()
B GaLi NG
PANDAY NAGH

e g
F‘No.[m.ﬂ'.} Eﬁddress Type (U 6T YT}

i CAIIEN PATPARGAN, DELH,
ELAHL MDA
IASH GARDEN PATPARGANJ, DELHI,
SELHIL INDIA,

i
Presenl Address

Permanent Address B-94, GALINO.
2 i PANDAY hAGA
4. N;B;a_i;“,uléather's Name , Age & Residence (..;lf“AC.CUIJSEdeIJEPBC {mﬁ‘giﬁ HT

=T 1L 3 Ty

i1} a) Name(~m):
b) Father's nameffar @1 am):

c) Age (3): From{d): Tol{a™):
d) Residence (Frera);
E,No.(mﬂ'.) Rddress Toms G . —adeda

5. NCR Contents (#&Aa sreay Py sy i)
ks 07112022 wlta g Wi R ug s i geame A s A Bt 110001 0 sty 1w
T gt Bt ofra s wetea o feeet oféte weamery Rl 110001 @0 sty s
ﬁra*?q (R ﬁﬁg} wta i 32 ﬁag?%rwga ireft Herr 10, st md weuEn
TEe F W A AT TS A g S A e i e Wogh s gRena g wd
CF 8012 &2 orr B T8 B A w0 Fae 91 57 ey oz B b ot e g g el
TR T T % A AR 10:08 AM el e @gie wR 160 SR 5w H aen § Swed
tz wyeme o e T A AL A G0 Are gF 9 w {anT o e v W a5
v i whar @ o & awd & T feeie 03,10 2021 & oF 02:00 A & urewrs 3

farenr st qiee v Reeft 110002 demeedh

o e o 2, Rt -110092 WY, B
AT 7 11.2022 w145 AM & ¥ JTeTH 5=
ey sive Y O o AVET WA T el e DL 14
+ ey 4wt TR W T TR AT O g
TR gt 3vd T A B R A0
e 3 MTe e o g B i
W it T o e 39 et

b
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EAST DELHI

oo

gﬁamﬁm.aﬂwﬂ?ﬁ.u‘mmn?rmamuausn‘ﬂa%i?mu&%g%ﬁmﬁ%ﬁﬁgﬁwﬁtmmﬂ%ﬁmugmmMuﬁmw.é}aﬂaqﬁﬁ‘m
ez, drfr Rrwee, W e @t BSES YAMUNA POWER LTD. & CEO, VP, sftmtfeiiart wemsta =i at EAST MCD PARK e et alids & et
m§m3ﬁaﬁﬁ%ﬂamwﬁmﬁﬁﬁmmﬁmm&utﬁ w3 gy ardter frerpft a0 & e a2 R T YeeHT Hal
559/2022 NATIONAL GREEN TRIBUNAL COURT # W+ Hié 7 T Y w0 g W A ) T e B gHe T & W 3 T g et &
B T I T B Al Rden o A et i wiee St srem q&gimaﬂagmﬁug&nﬁ:sT:vxg%;ﬁszammﬁm%ﬁwﬁﬁmﬁamﬂhﬁaﬂ
&Y SR THATHE srn“tuﬁwﬁﬂaﬁtﬁh&mﬂﬁétﬁwﬁgﬁﬁ%?ﬁmmﬁ%ﬁq:'[31r+ﬁ:aﬁnﬁﬁre:rtz?fﬁ.ﬁﬁﬁa%ﬂaﬁmﬁﬁmaﬁ
TareTare 2 @1 forrer & 0 R s ¥ qEeHT o R SITQ.EShe 3 (RTI ACTIVIST) | B - 94 77ef! Her 10, 48t M wewetst feweft -110091 1Y,
9136423998 31 # it DUTY OFFICER a7 qives A @R §eer e ¥ 6 wer HC. st i 07/11/2022 &1 (RTI ACTIVIST) B - 94 Telt e 10, uf
& EMERGENCY DUTY ¢ 4 3t PCR CAL Tewericr et 110091, DD. 42, et we denn m wgen, i@l o faiamaaamt #ofier 3 g7 @ewaw 37 age -
51 YEARS, Rlo B.94, GALI NO. 10 SHASH GARDEN PATPARGANJ DETHI - 110091 & ¥ 7w @it 2Rard o U Gelit ust §an and fRrpTaear & e
¥ g wr wR A, OL, 14, CF 8012 a 0id areft et o 31T 217 & TR 3 Wi e Fere ¥ st i 3o T w9 e ey wéh aﬂawiﬁmm%m
v dar e @ gad B v B S e o S amer § 's\%lﬁfmiﬁaﬂw|aﬁfaﬁmtmf:af:‘rfzaihwﬁa?m:mmﬁﬁﬁtmm e
5 TR 7 HO ) &1 it STy W ATt it s Favararratt 3 aradt PROTECTION R PETITION MOVE o7t & g & 5t e HC 3 2 aR et & of
%ﬁﬁﬂﬂm%ﬁw T ¥ TS & e G AR QN SN 7 HC A CRIME TEAM 5 s, 0.C. NO. 808/2022 T HieyuTds aardl

# ReTfeR 03/10/2021 Y vz 2 wrew vt Frireet & 6 5w e & aery fanrarae 3 wgel 1 R arn # & g & Rrrdt ENQUIRY anft PENDING &
o1 BT ST T & 3 S T A vy A Bl S PRt 7 B e g e ) et gt ame 4. DL 14CF 8012 i Har zer e &, Ford 2man
e & Rt 3 stz iteT B, 3t it g Y PCR CALL R sl 3 grermal & e & opf U/S 427 1PC @ wesTe BT OTAT S &, W s sy . g
NCR 7 7% NCR #t ws COPY, Tirarerasa Y & &1 Remmaraat ) #1¢ arefang)  aere wged &1 o =7 Ran man @1 SD ENGLISH ATTESTED BY HC.
SATYAPAL YADAV 1178(E, PISNO. 28093754 P.S PANDAV NAGAR DATE. 07/1/2022.

. Particulars of properties involved (Attach separate shest, if necessary) (@ifeve gl wr Prewo(afe avesa €1 qaw die daw wy)):

[ 8.No.(..) _[ Property Type(@afe @1 W) | Property Description (@t QTT‘I_":I"T_I}__ R
. R.O.A.C (TadR YATS 7§ aar Jugd g1 =i 8): Complainant is advised to approach the court
. Name of the Court(~araTery &1 =17)

Reason of Investigation under Section 155(2) Crpc

(ehramadiaft 1 e 155(2) ¥ aga wid w1 @)

. Informant is advised to seek help in concerned court (JEFTTHaT &Y =TaTera & GETAAT UTH HTH @il TellE &rmdl): Yes

Signature/Thumb Impression of the Signature of Officer| iBmd & grargy)
complainant/informant (f&rarareaf /

yEeEal & gEarae / s & P
Name(ATH) : SATYA FAL YADAY
Rank(ug) : HC (H=ad Constable)

PIS No.(#.); 28093764
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1/11/23, 12:42 PM Gmail - Itis in regard to my case Petition No- 559/2022.

M Gmail SANJEEV JAIN <sanjeevjain.b94@gmail.com>

It is in regard to my case Petition No- 559/2022.

SANJEEV JAIN <sanjeevjain.b94@gmail.com> Fri, Nov 11, 2022 at 11:56 AM
To: anil.ambani@relianceada.com, bypl.ceosectt@relianceada.com, Kirti.Vashist@relianceada.com, BYPL Customercare
<BYPL.Customercare@relianceada.com>, lalit.jalan@relianceada.com, naveen.vats@relianceada.com

The BSES Yamuna Power Ltd.

Through its Chairman, An nexure 1 5
Had office, Shakti Kiran Building,

Karkardooma East Delhi-110092,

Mob: 8467815010 / 9350261033
Email.Id:
anil.ambani@relianceada.com
bypl.ceosectt@relianceada.com
Kirti.Vashist@relianceada.com
BYPL.Customercare@relianceada.com
lalit.jalan@relianceada.com
naveen.vats@relianceada.com

Subject: - It is in regard to my case Petition No- 559/2022.

It is in regard to my case Petition No- 559/2022 which is going on at NGT (National Green
Tribunal). Wherein the last date of hearing was 23/09/2022 and as per NGT Order dated
23/09/2022 your good self being Respondent No. 4 seeked time of 1 month to file your
reply to the NGT and same reply needs to be provided to me also at my
mail sanjeevjain.b94@gmail.com , but till date I have not received any reply from your
good self which is stopping me to file my reply to NGT.

Hence, kindly quickly file your reply to NGT and send a copy of such reply to me at my
email id- sanjeevjain.b94@gmail.com

[ am attaching NGT Order dated 23/09/2022.

Mr. Sanjeev Jain
R/0 B-94, Lane No.10, Shashi Garden,
Patparganj, New Delhi-110091.

Mo- 9136423998.

sanjeevjain.b94@gmail.com

https://mail.google.com/maiI/u/O/?ik=47af5d9d77&view=pt&searoP=a@@rrﬂn%QdQfséla?/o'sAr6547418680881 300728&simpl=msg-a%3Ar65474186... 1/2
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1/11/23, 12:42 PM Gmail - Itis in regard to my case Petition No- 559/2022.

ﬂ NGT Oder 23.09.2022.pdf
77K
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1/11/23, 12:44 PM Gmail - Itis in regard to my case Petition No- 559/2022.

M Gmail SANJEEV JAIN <sanjeevjain.b94@gmail.com>

It is in regard to my case Petition No- 559/2022.

SANJEEV JAIN <sanjeevjain.b94@gmail.com> Fri, Nov 11, 2022 at 12:01 PM
To: Commissioner MCD <commissioner@mcd.nic.in>

The Municipal Corporation of Delhi,
SH. Gyanesh Bharti, IAS,

Through its commissioner,

Dr. S.P. Mukherjee Civic Center,

JLN Marg, New Delhi-110002.

Email id - commissioner@mcd.nic.in

Subject: - It is in regard to my case Petition No- 559/2022.

It is in regard to my case Petition No- 559/2022 which is going on at NGT (National Green
Tribunal). Wherein the last date of hearing was 23/09/2022 and as per NGT Order dated
23/09/2022 your good self being Respondent No. 1 seeked time of 1 month to file your
reply to the NGT and same reply needs to be provided to me also at my
mail sanjeevjain.b94@gmail.com , but till date I have not received any reply from your
good self which is stopping me to file my reply to NGT.

Hence, kindly quickly file your reply to NGT and send a copy of such reply to me at my
email id- sanjeevjain.b94@gmail.com

Mr. Sanjeev Jain
R/0 B-94, Lane No.10, Shashi Garden,
Patparganj, New Delhi-110091.

Mo- 9136423998.

sanjeevjain.b94@gmail.com

ﬂ NGT Oder 23.09.2022.pdf
77K

https://mail.google.com/maiI/u/O/?ik=47af5d9d77&view=pt&searoP=a@@rn1r%gdQfséla?/o3Ar-3467528469807834824&simpI=msg-a%3Ar—3467528... 11


mailto:commissioner@mcd.nic.in
mailto:sanjeevjain.b94@gmail.com
mailto:sanjeevjain.b94@gmail.com
mailto:sanjeevjain.b94@gmail.com
https://mail.google.com/mail/u/0/?ui=2&ik=47af5d9d77&view=att&th=184656300b0c7278&attid=0.1&disp=attd&realattid=f_lac4f6g40&safe=1&zw

1/11/23, 12:44 PM Gmail - Itis in regard to my case Petition No- 559/2022.

M Gmail SANJEEV JAIN <sanjeevjain.b94@gmail.com>

It is in regard to my case Petition No- 559/2022.

SANJEEV JAIN <sanjeevjain.b94@gmail.com> Fri, Nov 11, 2022 at 12:03 PM
To: Shri Vijay Kumar Dev <csdelhi@nic.in>, CM DELHI <cmdelhi@nic.in>

Shri. Naresh Kumar,

Chief Secretary of Delhi,

3rd Delhi Secretariat, IP Estate,
New Delhi, Delhi 110002,

Email Id: csdelhi@nic.in

Subject: - Itis in regard to my case Petition No- 559/2022.

It is in regard to my case Petition No- 559/2022 which is going on at NGT (National Green
Tribunal). Wherein the last date of hearing was 23/09/2022 and as per NGT Order dated
23/09/2022 your good self being Respondent No. 3 seeked time of 1 month to file your
reply to the NGT and same reply needs to be provided to me also at my
mail sanjeevjain.b94@gmail.com , but till date I have not received any reply from your
good self which is stopping me to file my reply to NGT.

Hence, kindly quickly file your reply to NGT and send a copy of such reply to me at my
email id- sanjeevjain.b94@gmail.com

Mr. Sanjeev Jain
R/0 B-94, Lane No.10, Shashi Garden,
Patparganj, New Delhi-110091.

Mo- 9136423998.

sanjeevjain.b94@gmail.com
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